Vol. 268
No. 16

Monday,
11 August, 2025
20 Sravana, 1947 (Saka)

PARLIAMENTARY DEBATES

RAJYA SABHA

OFFICIAL REPORT (FLOOR VERSION)
(PART-II)

CONTENTS

Papers Laid on the Table (pages 1 - 5)
Report of the Committee on Ethics - Presented (page 5)

Report of the Department-related Parliamentary Standing Committee on Education,
Women, Children, Youth and Sports- Presented (page 6)

Report of the Department-related Parliamentary Standing Committee on
Finance - Laid on the Table (page 6)

Report of the Department-related Parliamentary Standing Committee on External
Affairs - Laid on the Table (page 6)

Reports of the Department-related Parliamentary Standing Committee on
Railways - Laid on the Table (pages 6 - 7)

Reports of the Department-related Parliamentary Standing Committee on Rural
Development and Panchayati Raj- Laid on the Table (page 7)

Reports of the Department-related Parliamentary Standing Committee on Social
Justice and Empowerment- Laid on the Table (pages 7 - 8)

©
RAJYA SABHA SECRETARIAT

NEW DELHI




Reports of the Department-related Parliamentary Standing Committee on Water
Resources - Laid on the Table (page 8)

Statements by Ministers-

Status of implementation of Recommendations/Observations contained in the First
Report (Eighteenth Lok Sabha) of the Department-related Parliamentary
Standing Committee on Energy (pages 8 - 9)

Status of implementation of the Recommendations contained in the First and Third
Reports of the Department-related Parliamentary Standing Committee on Water
Resources (2024-25) (page 9)

Status of implementation of the Recommendations contained in the First Report of
the Department related Parliamentary Standing Committee on Coal, Mines and
Steel (page 9)

Status of implementation of the Recommendations contained in the Twenty-
second Report (Seventeenth Lok Sabha) of the Department-related
Parliamentary Standing Committee on Water Resources (page 10)

Status of implementation of Recommendations/Observations contained in the
Three Hundred Thirty-fourth Report of the Department-related Parliamentary
Standing Committee on Transport, Tourism and Culture (page 10)

Observations by the Chair (pages 10 - 11)

The Budget (Manipur), 2025-2026- General Discussion - Concluded

and
Government Bills -
The Manipur Goods and Services Tax (Amendment) Bill, 2025- Returned
The Manipur Appropriation (No.2) Bill, 2025 - Returned (pages 12 - 27)

The Merchant Shipping Bill, 2025- Passed (pages 27 - 34)

The Readjustment of Representation of Scheduled Tribes in Assembly Constituencies
of the State of Goa Bill, 2025- Passed (pages 34 - 38 and 39 - 42)

Website : http://rajyasabha.nic.in

https://sansad.in/rs

E-mail: rsedit-e(@ sansad.nic.in

Contents Page 1



Messages from Lok Sabha-Reported and Government Bills laid on the

Table (pages 38 - 39)
The National Sports Governance Bill, 2025
The National Anti-Doping (Amendment) Bill, 2025

Special Mentions-

Concern over adverse impact of excessive use of mobile phones by children in
India (pages 42 - 43)

Demand for detection, identification and deportation of illegal migrants from
Manipur before the commencement of National Census and De-limitation
process (pages 43 - 44)

Demand for facilities for police personnel posted with Ministers/MPs outside
Parliament House (page 44)

Concern over constitutional and developmental invisibility of Denotified, Nomadic
and Semi-Nomadic Tribes (DNTs) (pages 44 - 45)

Concern over problem of adulteration in food items (pages 45 - 46)

Demand for establishment of a dedicated cadre for Wildlife Veterinary
Services (page 46)

Demand for construction of over bridges/underpasses at open railway crossings in
Uttarakhand (page 47)

Demand for revival of Air India’s Goa—London Gatwick flight (pages 47 - 48)

Demand for establishment of Dak Ghar Niryat Kendra in Kalahandi,
Odisha (pages 48 - 49)

Demand for establishment of Employees Provident Fund Organization (EPFO)
office in Uttarakhand (page 49)

Concern over adulteration of animal foods and the serious health hazards caused
by it (pages 49 - 50)

Demand to strengthen the railway infrastructure in Lucknow and connect it to other
parts of the country by train (pages 50 - 51)

Concern over online harassment and stalking of women (page 51)

Concern over increasing cases of Cyber frauds in banks (page 52)

Demand for steps to protect children and adolescents from the ill effects of
pornography spreading on OTT platforms and the Internet (pages 52 - 53)

[Answers to Starred and Un-starred Questions (Both in English and Hindi) are
available as Part — | to this Debate, published electronically on the Rajya Sabha

website under the link https://sansad.in/rs/debates/officials /

Contents Page 1



RAJYA SABHA
Monday, the 11" August, 2025/20 Sravana, 1947 (Saka)

The House met at eleven of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE
MR. DEPUTY CHAIRMAN: Hon. Members, Papers to be laid on the Table.
Notification of the Ministry of Power

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING; AND THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY  AFFAIRS (DR. L. MURUGAN): Sir, on behalf of my colleague,
Shri Shripad Yesso Naik, | lay on the Table, a copy (in English and Hindi) of the
Ministry of Power Notification No. G.S.R. 414(E)., dated the 26" June, 2025,
publishing the Electricity (Transmission System Planning, Development and Recovery
of Inter-State Transmission Charges) Amendment Rules, 2025, under Section 179 of

the Electricity Act, 2003.
[Placed in Library. See No. L.T. 3052/18/25]

Notifications of the Ministry of Mines

W HATd H I WA (3 wehter 9w g9): Aeiey, § FEfaRad oF 99 ted )
G §:-

(i) A copy each (in English and Hindi) of the following Notifications of the Ministry of
Mines, under sub-section (1) of Section 28 of the Mines and Minerals (Development
and Regulation) Act, 1957: -

(1) S.0. 1327(E)., dated the 19" March, 2025, notifying the M/s Mining
Associates Private Limited under “Category ‘A’ Exploration Agencies”.

(2) S.0. 1328(E)., dated the 19" March, 2025, notifying the M/s Geo Marine
Solutions Private Limited under “Category ‘A’ Exploration Agencies”.

(3) G.S.R. 232(E)., dated the 16" April, 2025, publishing the Mineral
Conservation and Development (Amendment) Rules, 2025.

(4) S.0. 1764(E)., dated the 16™ April, 2025, notifying M/s Hindmetal
Exploration Services Private Limited under “Category ‘A’ Exploration
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[ RAJYA SABHA ]

Agencies”.

(5) G.S.R.255(EF)., dated the 23" April, 2025, publishing the Mineral (Auction)
Amendment Rules, 2025.

(6) G.S.R. 382(E)., dated the 12" June, 2025, publishing the Minerals
(Evidence of Mineral Contents) Amendment Rules, 2025.

(7) S.0. 2744(E)., dated the 19" June, 2025, extending the period of re-
accreditation of M/s. Natural Resources Division-Tata Steel Limited for a
further period of three years from the date of expiry of the Principal
Notification No. G.S.R. 169(E), dated the 2™ March, 2022 or till expiry of the
re-accreditation granted or further order, whichever is earlier.

(8) S.0. 2745(E)., dated the 19" June, 2025, extending the period of re-
accreditation of M/s. United Exploration India Private Limited for a further
period of three years from the date of expiry of the Principal Notification No.
G.S.R. 284(E), dated the 7™ April, 2022 or till expiry of the re-accreditation
granted or further order, whichever is earlier.

(9) S.0. 3326(E)., dated the 18" July, 2025, extending the period of re-
accreditation of M/s. Gemcokati Exploration Private Limited for a further
period of three years from the date of expiry of the Principal Notification No.
G.S.R. 285(E), dated the 7" April, 2022 or till expiry of the re-accreditation
granted or further order, whichever is earlier.

(10) S.0. 3327(E)., dated the 18" July, 2025, extending the period of re-
accreditation of M/s. Maheshwari Mining Private Limited for a further period
of three years from the date of expiry of the Principal Notification No. S.O.
4038(E), dated the 29" August, 2022 or till expiry of the re-accreditation
granted or further order, whichever is earlier.

(11) G.S.R. 486(E)., dated the 21° July, 2025, publishing the Minerals (Other
than Atomic and Hydro Carbons Energy Minerals) Concession (Amendment)

Rules, 2025.
[Placed in Library. For (1) to (11), See No. L.T. 3044/18/25]

(i) A copy (in English and Hindi) of the Ministry of Mines Notification No. S.O.
1806(E)., dated the 21%' April, 2025, amending the Principal Notification No. S.O.
4819(E), dated the 5" November 2024, issued under Section 10 of the Offshore Areas

Mineral (Development and Regulation) Act, 2002.
[Placed in Library. See No. L.T. 3045/18/25]

(i) A copy each (in English and Hindi) of the following Notifications of the Ministry
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[ 11 August, 2025 ] 3

of Mines, under sub-section (3) of Section 35 of the Offshore Areas Mineral
(Development and Regulation) Act, 2002 -

(1) G.S.R. 311(E)., dated the 14" May, 2025, publishing the Offshore Areas
Mineral (Auction) Amendment Rules, 2025.
(2) G.S.R. 468(E)., dated the 14" July, 2025, publishing the Offshore Areas
Atomic Minerals Operating Right Rules, 2025.
[Placed in Library. For (1) and (2), See No. L.T. 3045/18/25]

Notifications of the Ministry of Defence

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SANJAY SETH):
Sir, | lay on the Table—

(i) A copy (in English and Hindi) of the Ministry of Defence Notification No.
S.R.O. 6., dated the March 2 — March 8, 2025 (Weekly Gazette), publishing
the Ministry of Defence, Defence Research and Development Organisation,
Senior Administrative Assistant and Administrative Officer (Group 'B' posts)
Recruitment (Amendment) Rules, 2025, framed under Article 309 of the

Constitution of India, along with delay statement.
[Placed in Library. See No. L.T. 3068/18/25]

(i) A copy (in English and Hindi) of the Ministry of Defence Notification No.
S.R.0. 4(E)., dated the 3" April, 2025, publishing the Works of Defence
Rules, 2025, under sub-section (3) of Section 44 of the Works of Defence
Act, 1903.

[Placed in Library. See No. L.T. 2974/18/25]

I.  Notifications of the Ministry of Housing and Urban Affairs
IIl. Report and Accounts (2023-24) of DDA, New Delhi and related papers

AT 3R 9Tt B AT | g Wt (sft e |): weiey, # foiad o

YT Sl UR Rl §2-

l. (i) A copy each (in English and Hindi) of the following Notifications of the Ministry of
Housing and Urban Affairs, under sub-section (2) of Section 32 of the Metro Railways
(Construction of Works) Act, 1978: -
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(1) S.0. 372(E)., dated the 22" January, 2025, amending two Notifications
bearing Nos. S. O. 3706(E), dated the 14" October, 2019 and S.O.
2819(E), dated the 19" August, 2020, along with delay statement.

(2) S.0. 1848(E)., dated the 24™ April, 2025, notifying the alignment of Thane
Integral Ring Metro Project.

(3) S.0. 1930(E)., dated the 20" April, 2025, notifying the alignment of
Bangalore Metro Rail Project Phase-3.

(4) S.0.2061(E)., dated the 9" May, 2025, amending two Notifications bearing
Nos. S.0. 2731(E), dated the 20" October, 2014 and S.0. 3915(E), dated

the 29" August, 2023.
[Placed in Library. For (1) to (4), See No. L.T. 2963/18/25]

(i) A copy (in English and Hindi) of the Ministry of Housing and Urban Affairs
Notification No. G.S.R. 182(E)., dated the 20" March, 2025, publishing the Delhi
Development Authority, Chief Security Officer, Security Officer, Assistant Security
Officer, Head Security Guard and Security Guard, (Group ‘A’, ‘B’ and ‘C’ Posts)

Recruitment Rules, 2025, under Section 58 of the Delhi Development Act, 1957.
[Placed in Library. See No. L.T. 3065/18/25]

(i) A copy (in English and Hindi) of the Ministry of Housing and Urban Affairs
Notification No. G.S.R. 402(E)., dated the 23" June, 2025, publishing the Metro
Railways (Procedure of Claims) Amendment Rules, 2025, under Section 102 of the

Metro Railways (Operation and Maintenance) Act, 2002.
[Placed in Library. See No. L.T. 5019/18/25]

Il. (1) A copy each (in English and Hindi) of the following papers, under Section 26
and sub-section (4) of Section 25 of the Delhi Development Act, 1957 -
(a)  Annual Report of the Delhi Development Authority (DDA), New Delhi, for
the year 2023-24.
(b) Annual Accounts of the Delhi Development Authority (DDA), New Delhi, for
the year 2023-24, and the Audit Report thereon.
(c) Review by Government on the working of the above Authority.
(2) Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) above.
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Notifications of the Ministry of Jal Shakti

I wifth AT # W WAt (31 WSt quor Sited): weiey, § 9y gRan s,
2021 B GRT 55 & I A faffase qigr f[AFTH, 2025 & AUE gie GRe
qATh &b o1y faRI=l & W= Ul B Teh1RId B dTetl, STeT 2Ifeh #3Terd (Siel
GG, qal  [deTd 3iR I GRE0r fAHNT) Bl g W1 <Ig-32/2/2023+
TSI - UH3ISeg3TR, famiieh 2 S, 2025 Uep Uil (SAUSH den faat #) & @
ARTHD S9 Gd Ie2T 3R BIRUN DT HAT FHI Yol IR I §|

[Placed in Library. See No. L.T. 2995/18/25]

Notifications of the Ministry of Civil Aviation

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (SHRI MURLIDHAR
MOHOL): Sir, | lay on the Table, a copy (in English and Hindi) of the Ministry of Civil
Aviation Notification No. G.S.R. 413(E)., dated the 25" June, 2025, publishing the
Radio Telephone Operator (Restricted) Certificate and Licence Rules, 2025, under
Section 35 of the Bharatiya Vayuyan Adhiniyam, 2024, along with Explanatory

Memorandum.
[Placed in Library. See No. L.T. 2996/18/25]

Notification of the Ministry of Minority Affairs

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS (SHRI GEORGE
KURIAN): Sir, | lay on the Table, a copy (in English and Hindi) of the Ministry of
Minority Affairs Notification No. G.S.R. 442(E)., dated the 3"July, 2025, publishing
the Unified Wagf Management, Empowerment, Efficiency and Development Rules,
2025, under sub-section (3) of Section 108B of the Unified Wagf Management,

Empowerment, Efficiency and Development Act, 1995.
[Placed in Library. See No. L.T. 3046/18/25]

REPORT OF THE COMMITTEE ON ETHICS

il TTTAr faTSt (RIS : HE1ed, H 'NIog 9HT e (JAMRIAT qAT ST Bl
|90 119, 2004' & AN BN IR DR Hael HIReY BT ARSATDHRY] &b Hae H
3R AT T TaREd! giiae (SRS dor &) ) UK SR gl
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REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON EDUCATION, WOMEN, CHILDREN, YOUTH AND SPORTS

it aTea™ Rarst (IR : WEIgd, H “Izad Riel § sy e =i, 2020 &1
HIITII-” 6 e § 19 91 B gfdded ¥ idfase RIpIReN R IRGR gRT &t
s BRATs AGe! [GHRT-Hafe Riem, afger, qrer, Jar iR Wl dadt Faay wmd
AT BT 36241 Uferda (sl qor1 fEal #) R HRar gl

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON FINANCE

et e fig (SR UQen): ABiey, # ‘srefaase, favy wu 9 fefiea uReea #
R GfRget 3TINT Bl SHR AT & dag | [HrT-Haferd fad dee daaryg
WY AT & g=eid ufcrdas @ Ueb Ul (ISl d21 f2at §) §9T Ueel IR ]

gl

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON EXTERNAL AFFAIRS

SHRI RATANJIT PRATAP NARAIN SINGH (Uttar Pradesh): Sir, | lay on the Table, a
copy (in English and Hindi) of the Eighth Report of the Department-related
Parliamentary Standing Committee on External Affairs (Eighteenth Lok Sabha) on
‘Evaluation of India’s Indian Ocean Strategy.’

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON RAILWAYS

DR. K. LAXMAN (Uttar Pradesh): Sir, | lay on the Table, a copy each (in English and
Hindi) of the following Reports of the Department-related Parliamentary Standing
Committee on Railways (2024-25):-
(i) Fourth Report of the Committee on ‘Construction and maintenance of Rail
tunnels and Bridges including Road Over Bridges/Road Under Bridges’;
and
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(i) Fifth Report on Action Taken by the Government on the
Observations/Recommendations of the Committee contained in its Third
Report (Eighteenth Lok Sabha) on ‘Demands for Grants (2025-26)
pertaining to the Ministry of Railways'.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON RURAL DEVELOPMENT AND PANCHAYATI RAJ

gl Mar S% A5 (STR U<9D): Heled, H [A9rT-Heafed arfivr faery 3iik
YT 7S] HeeT AR R AT (2024-25) & FEATIRET giidedl & Udh-Udh
Tfcr (3T oI 2l ) |91 Ue el UR 3] i
(i) Eighteenth Report of the Committee on ‘Clean and Green Village: Role of
Panchayats’ pertaining to the Ministry of Panchayati Raj; and
(i) Nine teenth Report on ‘Action Taken by the Government on the
Recommendations of the Committee contained in its Fifth Report on
‘Demands for Grants (2025-26)" pertaining to the Ministry of Rural
Development (Department of Rural Development),

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON SOCIAL JUSTICE AND EMPOWERMENT

S M Ib AgudT (SR U<0): Feled, H fqurr-wafed aHiisie = ik
3fferepTR Heel Aadir Rt AT (2024-25) & Fr=fIRad gfcdel & Uh-Tdh
Tfr (RISl T2 24 ) 991 ded IR I § -
(i) Ninth  Report on Action Taken by the Government on the
Observations/Recommendations of the Committee contained in its Second
Report (Eighteenth Lok Sabha) on ‘Demands for Grants (2024- 25)°
pertaining to the Ministry of Social Justice and Empowerment (Department
of Empowerment of Persons with Disabilities);
(i) Tenth Report on the Action Taken by the Government on the
Observations/Recommendations of the Committee contained in its Third
Report (Eighteenth Lok Sabha) on ‘Demands for Grants (2024- 25)°
pertaining to the Ministry of Tribal Affairs; and
(i) Eleventh Report on the Action Taken by the Government on the
Observations/Recommendations of the Committee contained in its Fourth
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Report (Eighteenth Lok Sabha) on ‘Demands for Grants (2024- 25)
pertaining to the Ministry of Minority Affairs.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON WATER RESOURCES

Sl T fgaat (STR Uew): Jeied, H 9RT-HeEied ST Smee e 99ei
Y ALY (2024-25) & FFTRad gfcrdal &1 Uh-Tep Uit (IS q2 f2at #)
HHT Yol UR T § -

(i) Sixth Report on Action Taken by the Government on the Observations/
Recommendations of the Committee contained in its First Report on
‘Demands for Grants (2024-25)’ pertaining to the Ministry of Jal Shakti
(Department of Drinking Water and Sanitation);

(i) Seventh Report on Action Taken by the Government on the Observations/
Recommendations of the Committee contained in its Second Report on
‘Demands for Grants (2024-25)" pertaining to the Ministry of Jal Shakti
(Department of Water Resources, River Development & Ganga
Rejuvenation);

(ii) Eighth Report on Action Taken by the Government on the Observations/
Recommendations of the Committee contained in its Third Report on
‘Demands for Grants (2025-26)" pertaining to the Ministry of Jal Shakti
(Department of Drinking Water and Sanitation); and

(iv) Ninth Report on Action Taken by the Government on the Observations/

Recommendations of the Committee contained in its Fourth Report on
‘Demands for Grants (2025-26)" pertaining to the Ministry of Jal Shakti
(Department of Water Resources, River Development & Ganga
Rejuvenation).

STATEMENTS BY MINISTERS

Status of implementation of Recommendations/Observations contained in the First
Report (Eighteenth Lok Sabha) of the Department-related Parliamentary Standing
Committee on Energy

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING; AND THE MINISTER OF STATE IN THE MINISTRY OF
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PARLIAMENTARY AFFAIRS (DR. L. MURUGAN): Sir, on behalf of my colleague,
Shri Shripad Yesso Naik, | lay the statement regarding Status of implementation of
Recommendations/Observations contained in the First Report (Eighteenth Lok
Sabha) of the Department-related Parliamentary Standing Committee on Energy on

Demands for Grants (2024-25) pertaining to the Ministry of Power.
[Placed in Library. See No. L.T. 5020/18/25]

Status of implementation of the Recommendations contained in the First and Third
Reports of the Department-related Parliamentary Standing Committee on
Water Resources (2024-25)

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI; AND THE MINISTER

OF STATE IN THE MINISTRY OF RAILWAYS (SHRI V. SOMANNA): Sir, | lay the
following statements regarding :-

(i) Status of implementation of the Recommendations contained in the First

Report of the Department-related Parliamentary Standing Committee on

Water Resources (2024-25) on Demands for Grants (2024-25) pertaining

to the Ministry of Jal Shakti (Department of Drinking Water and

Sanitation).
[Placed in Library. See No. L.T. 3048/18/25]

(i) Status of implementation of the Recommendations contained in
the Third Report of the Department-related Parliamentary
Standing Committee on Water Resources (2024-25) on
Demands for Grants (2025-26) pertaining to the Ministry of Jal

Shakti (Department of Drinking Water and Sanitation).
[Placed in Library. See No. L.T. 3049/18/25]

Status of implementation of the Recommendations contained in the First Report of
the Department-related Parliamentary Standing Committee on Coal, Mines and Steel

DRI AT H g WA; AT @H FAT H g WA (7} <T@ go): J8ied,
H DI HATAY DI QT AT (2024-25) & Hag H [GHRT-He T HIIAT, W AR
XU Heell i Wt Qi & gget ufdde 9 siqfdse ek & dra-aa-
@ RAFT P Ty H qehed GHT Ucel IR I g

[Placed in Library. See No. L.T. 3041/18/25]
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Status of implementation of the Recommendations contained in the Twenty-second
Report (Seventeenth Lok Sabha) of the Department-related Parliamentary Standing
Committee on Water Resources

T 9Ifeh AT H T Al (31 ITST 0T e : qeiey, § Sid 2R $ATd (ST
AaTer, el fae 3R T HReToT f4UmT) A HEfed "qoiel : Ueb Joar oy wed
T3 GG & ey H [GHRT- I STel Fg Geiefl Saaiay w2t 9l & arsdd
yfcrde (FAEdl Al |q4T) 4 fdfde ABIREN & Sraadd of AT & ddg |

dth e HHT YCof U XY él

[Placed in Library. See No. L.T. 3050/18/25]

Status of implementation of Recommendations/Observations contained in the
Three Hundred Thirty-fourth Report of the Department-related Parliamentary
Standing Committee on Transport, Tourism and Culture

THE MINISTER OF STATE IN THE MINISTRY OF COOPERATION; AND THE
MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (SHRI MURLIDHAR
MOHOL): Sir, | lay the statement regarding Status of implementation of
Recommendations/Observations contained in the Three Hundred Thirty-fourth
Report of the Department-related Parliamentary Standing Committee on Transport,
Tourism and Culture on Demands for Grants (2022-23) pertaining to the Ministry of

Civil Aviation.
[Placed in Library. See No. L.T. 2958/18/25]

OBSERVATIONS BY THE CHAIR

MR. DEPUTY CHAIRMAN: Hon. Members, in the last sitting of 8" August, 2025,
some Members raised objections to certain observations by the Chair in respect of
Rule 267. | wish to clarify that it was not intended to offend any hon. Member. | leave
it to the wisdom of hon. Members to comply with the rules and directions imparted by
the Chair on this subject and that the precious time of the House is not lost.
...(Interruptions)...
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Hon. Members, 29 notices have been received today on five different subjects
under Rule 267. ...(Interruptions)... 11 notices do not contain a motion drawn in
proper terms to obtain a decision of the House. ...(Interruptions)... Please listen
first. Remaining 18 notices seek discussion on matter which is sub judice and these
notices also do not contain a proper motion as per the requirement of Rule 267. i 5
IR BT & TIT% B ol H reiterate fohaT 21 fob sub Judice matters UX dq - ¥ discussion
R yrefear €, foy ema wett-4ifer uRferd 2l

The sub judice principle was included in the Rules of Procedure for avoiding
undue influence of any discussion in Parliament on a case pending in court. Rule
238(5) prohibits discussion on persons in high authority except on a substantive
motion. Additionally, there are precedents and relevant rulings to say that Rule 267
can be used to raise issues rarest of rare in nature. Since none of the notices
received today are in adherence to the requirement of the rules, as enunciated above,
| am not admitting any of the notices. ...(Interruptions).. Now, ‘Matters raised with
permission of the Chair’. ...(/m‘errupz‘/ons)... Please, hon. Members, H 3BT T
AT % Zero Hour 3R Question Hour, Members & hours &l ...(GE)... Hon.
Members, ill today, during the current Session, we had the opportunity to take up 210
Starred Questions, 210 Zero Hour submissions and 210 Special Mentions on various
important issues so far. However, due to continuous disruptions, we have been able
to take up only 14 Starred Questions, five Zero Hour submissions and 17 Special
Mentions. ...(Interruptions).. Because of the disruptions, we have lost 62 hours and
25 minutes of the Session so far. ... (Interruptions)... § T8 BTN T Zero Hour Te
Sl ...(FAYH)... @IS, Zero Hour I I ...(GLM)... § A GG 4
38 BT 6 d 3191 HITH R Y 3R WG Bl I & ... (FAHM)... AR
HERIU, [GH H badge U8 HR I, FGH & HIHABIS Dbl A& & AJHY e o
..(TAIF)... § RFAT HHN & badge ST B WSH H AW ...(FQLH). ..
Please, please. ..(Interruptions)... 3T A& T 5| ...(TAL)... AR H= DI
Zero Hour 3iR Question Hour avail R S ...(F@Y)... 3T S & b AT
HR™ o foTy A g1 81 ¢ H8<ayul instruments 21 ...(E@ET)... A 98 &1 AEY0l
instruments &l ...(FEY)... 39 &l A8d & T W discussion BI7?
...(TAUH). ..

The House stands adjourned to meet at 2.00 p.m.

The House then adjourned at twelve minutes past eleven of the clock.
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The House re-assembled at two of the clock,
THE VICE-CHAIRMAN (DR. SASMIT PATRA) in the Chair.

THE BUDGET (MANIPUR) 2025-26 - GENERAL DISCUSSSION
AND
GOVERNMENT BILLS

l. The Manipur Goods and Services Tax (Amendment) Bill, 2025
Il. The Manipur Appropriation (No.2) Bill, 2025

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Now, we will take up the Budget
(Manipur), 2025-26, the Manipur Goods and Services Tax (Amendment) Bill 2025,
the Manipur Appropriation (No.2) Bill 2025, to be discussed together. General
Discussion on the Budget (Manipur) 2025-26. Shri Pankaj Chaudhary to move
Motions for consideration of the following Bills.

o e 4 o w3 (s gt @it SuIeId Heied, H TS Bl BRI §
¥ G112 TR iU goie (AMOTYR), 2025-26 B ATTD! AR I T&H & Ucd W
EEINERSERI R

SUGHTETE HEIGY, H IR B § i

"o AOTYR HTeT SR AT B AT, 2017 BT R FNGT DR T (8D W,
AT 4T gRT YR U 4, faeR foam syl

SUHTEGE] HEISd, | I WY IRl PRl § :

"% TORIRT I 2025-26 B WAT31 &b fo1g ADTYR 1y B A (18 H 9 wiuy
RIRRAT & H&TF 3R AT BT HTHd B aTet fege WR, dAldh FHI §RT IR WY
¥, feaR ferar sy

The questions were proposed.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Sir, the Budget (Manipur) 2025-26,
the Manipur Goods and Services Tax (Amendment) Bill 2025-26 and the Manipur
Appropriation (No.2) Bill, 2025 are up for discussion. I, now, call upon the Members
whose names have been received for participation. Shri Maharaja Sanajacba
Leishemba.
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SHRI MAHARAJA SANAJAOBA LEISHEMBA (Manipur): Thank you, Sir, for giving
me this opportunity to participate in the discussion on the Manipur Budget for the
financial year 2025-2026, Manipur GST and Appropriation Bills passed in the Lok
Sabha on 7™ August, 2025. Sir, the Government of India has sanctioned a total outlay
of Rs.30,969.44 crores, equivalent to Rs.35,103.90 crores, proposed on 17" March
2025. This Budget aims to restore trust and stability in the strife-torn State of
Manipur, with key provisions targeted to stabilise Manipur's conflict-hit economy and
address ethnic violence and displacement. Some of the significant allocations are in
relief and rehabilitation sectors. The total allocation is Rs.1,065 crores. In security
and infrastructure sectors, the total allocation is Rs.5,241 crores. In the social and
development sectors, the total allocation is Rs.11,520 crores.

Sir, with the collective efforts of the Central and State Governments, there has
been an improvement in the law and order situation in the State to some extent. | am
sure that things will improve in the State soon and peace will prevail again. But, if |
have not mentioned a few points about the extension of President's Rule in the State
for another six months, with effect from 13t August, 2025, | may be mistaken by the
people of Manipur. The following are the points which | would like to mention:
Number one: Chin-Kuki groups residing in the hills are not allowing free movement of
Meitei community on the two National Highways of Manipur, namely, National
Highway-2 (Imphal-Dimapur) and the National Highway-37 (Imphal-Jiribbam). There
is strict prohibition on these National Highways by these groups for the last two years
or more. So, the Meitei community should be allowed free movement on the National
Highways as soon as possible. Number two: The internally displaced persons (IDPs),
numbering around 55,650, from over 10,000 families, and taking shelter in 262 relief
camps, are yet to return to their respective homes even after completion of two years |
They are still facing a very unsettled life. So, they should be allowed to return to their
respective homes by availing special rehabilitation packages, because they are about
to start their lives from zero. Number three: The President's Rule in Manipur should
ensure necessary action regarding advisory of the Ministry of Home Affairs (MHA)
dated 19" May, 2025 for the detection, identification and deportation of illegal foreign
nationals, namely, Myanmarese, Bangladeshis and others within one month.

But no concrete actions have been taken by the State Government till date.
So, this advisory of the MHA should be expedited at the earliest, taking 1961 as the
cut-year, before conducting the National Census and delimitation process. Fourth,
the 398 kilometer long porous Indo-Myanmar border (Manipur sector) should be
strictly monitored and checked by some neutral and dutiful Central Forces like the
BSF, to stop cross-border infiltrations of illegal immigrants while the entire border is
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being fenced by the Government of India. Fifth, in a democratic country, people want
to have a popular Government. So, my humble appeal is that a popular Government
should be reinstated in Manipur as and when the law and order situation in the State
is completely improved. By doing so, the President’s Rule in the State will be more
meaningful and appreciated. Last but not the least, | am thankful to the hon. Prime
Minister, Shri Narendra Modi, the hon. Home Minister, Shri Amit Shah, and the hon.
Finance Minister, Shrimati Nirmala Sitharaman, for the continued support given to this
State, especially for the Special Package given in this Budget. The Special Package
of Rs.2,898 crores announced by the hon. Finance Minister on 7t August, 2025, in
the Lok Sabha, will help Manipur in its recovery. This support for the internally-
displaced people, asset creation for rehabilitation efforts, security expenses, and
prepayment of high interest loans will help Manipur in supporting those displaced and
also in its economic recovery. | am also grateful to all those who have put in their
efforts while preparing this Budget and ensuring that Manipur gets the support it
needs.

Before concluding, Sir, | request the Central Government to continue its
support for Manipur so that the State can recover and contribute to the growth and
development of this country. With these few words, | conclude my speech on the
Budget (Manipur) 2025-26. Thank you, Sir.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Now, Shri Golla Baburao.

SHRI GOLLA BABURAO (Andhra Pradesh): Sir, | think, | cover half of the entire
House. | am alone in these entire rows. | thank the hon. Vice-Chairman for giving me
the opportunity to speak in this debate on the Manipur Goods and Services Tax
(Amendment) Bill, 2025, and the Manipur Appropriation (No.2) Bill, 2025. Frequent
bandhs, strikes, ethnic strife and blockades in Manipur have disrupted the
administration, trade, education, and health services, preventing the economic
progress of the State.

| want to pinpoint three-four points. | wish to place on record my appreciation
for the decisive steps taken by the Government of India for restoring peace and
stability in Manipur. The provision of an additional Rs.2,898 crore special stability and
rebuilding package is a bold commitment to reconstruction and healing after the
recent unrest. The allocation of Rs.523 crore for the rehabilitation of Internally-
Displaced Persons ensures that our people in relief camps receive shelter, food,
medical care and schooling for their children. | also welcome the Rs.35 crore
allocation for housing support to the families who lost their homes, the Rs.100 crore
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flexible relief fund for the urgent crises, and the Rs.7 crore compensation fund for the
victims of violence. These measures, combining the humanitarian concern with
security and rebuilding, send a strong message that the Government stands firmly
with the people of Manipur and is committed to building a future of lasting peace and
stability.

Now, | would like to highlight the importance of economic prosperity for peace
in Manipur. Manipur's insurgency-related incidents fell nearly 50 per cent from 2014-
2017 and 2018-2021, when infrastructure investment and economic activities such as
road building, connectivity projects, and entrepreneurial growth increased. This
shows high growth rates in these years were marked by relative peace and improved
governance.

Development projects like the Imphal-Moreh highway and enhanced digital
connectivity have facilitated trade, mobility and communications, fostering
commercial activities including tourism and small-scale enterprises. Economic
opportunities also divert youth from violence towards peace which, as a result,
weakens the ethnic divides. For example, growth in start-ups owned by young
people has empirically reduced bandhs and strikes in the region. Entrepreneurship,
specifically traditional handicrafts, stimulates local pride while reducing out-migration
and economic dependency on the Government. For instance, Manipur's famous
textile industry saw export increase in peaceful periods but suffered steep fall up to 80
per cent during violence peaks.

Now, | would like to come to the issue of addressing disparities between hill
and valley population. Addressing disparities between hill and valley regions, as also
between the majoritarian and tribal communities, is essential for sustainable peace.
Tribal areas lag in infrastructure, schooling, healthcare and livelihood opportunities
compared to valley regions, which causes extreme resentment. To bring peace, both
groups must be integrated through development agendas and governance models
respecting cultural identities and avoiding dominance of any majoritarian narratives.

With regard to opening up land trade with Myanmar, through Moreh Border, |
would like to say that Moreh border town is the principal land trading hub with
Myanmar which needs to be developed. Land border trade through Moreh would
enable access to large South East Asian markets, cross-border movement of goods,
facilitate employment and bring stability by involving both valley and hill population in
commerce. Agricultural products, textiles, handicrafts, and essential imports can be
extensively traded across this border. This would boost employment through jobs for
wage labour, transporters, traders and support the rise of local markets in Moreh as
well as Tamu and Namphalong in Myanmar. When border trade thrives, income
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opportunities draw youth away from militancy and reduce grievances linked to poverty
and unemployment.

In conclusion, | would say that the way forward for peace in Manipur lies in
investing in shared prosperity, inclusive support for all communities, especially tribals
and harnessing the State's border location as a gateway for trade and cultural
integration with South East Asia. Effective fund allocation and the legal enablement
through these funds serve as the foundation for rebuilding a resilient and harmonious
Manipur.

With these words, | support the Bill. Thank you.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Thank you. May | request the hon.
Members to keep the volume low when the Members are speaking? Even if you need
to talk to someone, let us try to reduce the decibel level in the House. Next
speaker is Shri Muzibulla Khan.

1 oNigat @ (AMST): AT STHHTEIE Helad, AT I3 §9 Aecaqul [J8dh
W qier BI AaAR &1, s9b oI § auet gwgare &rar gl g8y, § AR
IR (FR=gien 2) fagrges, 2025 WR i & foQ @eT gl

qgIcy, § Yo H B W HR] el § [$ I8 b goic 3l fhde § g
G131 BT AHAT 81 ©, diedh I8 AIOYR & AN bl TRAT, JRET AR K b1
/AT 21 HAeled, AR &1 Aded §- AFTRGI & Hedmvl & oy @9 ol A
<11 S 59 fagres o1 a1 ofrw, R399 @l & forg I 0 &, d R, faRem= 3iiR
srferfeeraar # it 32 87

HEISY, AR fUBel Ueb ATel A Tel R8T &1 3 Yeb g YA TIehI< ATSTT ol
B I B bl fe@Ee] JfEed < 2 8, fa! 9y a1 SIR-3AR 4 8kl 8,
SAfehT ST IR 3HHT AR 98 B ygad]

$HG AXHR ST goT [IDHIA DI 91 3T DT &, olfhT AR H THRT gord
foeT So1 & ©iS &1 791 71 997 WHd A1 811 &, oifh SqaT faavvr i« i 8
IR FTARTET ST 9 & aRTEN g1 Xred Rrfa ol ot i 9 WX €, gl T 1.1 &7
T |Iel RTS8 T 8 MR W $RER 89 U3 &, i i s amear & f& &4
A of {6 I8 99 $B =0 4 21 9l Sl ©l

SUQHTETE Helqd, 89 & P AU HEAl d1ed © fb 37Tl AR ATHT Bl
fIHeAdT BT ISTERV Bl TE Hdel BT LT BT AFTSAT T8 5, dich T T B
W g1 fHaM ot S T 81 9ga 1 %2 €, TARI 1SR ¥ & 1Y 7 AR Ja
GRET AR AR B T H IARIA HR 8 &l I8 AN f[Ag9gs 39 gdhiad @l
IS & oIt T AR BT 87 B s IR W IAME B o I8 SHIAT EDhIhd Bl
SR AN & U Ib1 Sl &b &, g8 Ugd-l eVl dsid WRHR [dbr &
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fISmas aga ol 9 SIRT &R 38T 2, <Afh qaie gaaiq Yol ST $H< H 484 &l
g1 99e H XIA1-R BT IR DR Bl IS 3231 kb 8, ol g9 I 4
97T S8TT BRA BT BIg dlchliold IUTT el [hdT S X1 gl 59 fAg® &1 gaeiq
A B AGA IE & 6 AR & AT & A1 TS I8 2l I A6 1 7 {6 &
ardfed sy sifc™ =afth d@ U8 iR @d URSel a¥id 9 81, §HT W AR &
gAard o g Uep faey faxitg Ypst 81, S Frafid sirdesT A ofef T 1 811 39 9
& AT I BT FRRTT H [T (161 IR AFRS FATST DI Al g ARIRRT &=
ElEN

A% 91 I8 B fob AfOTgR A1l 3R Hal AR [q8ae, ST 14 31T 8, Sqdh! kb
H TIHT ST JATBI BRAT ATEAT §1 I8 ARDR STl b SHYES] DI H 4w &
SRATSl W Chs-Chs H YT Al gl 991 gFe] \ae &l gafsiy, Sl
ST =1 14l & oIy UST {6y 21 U <1, Udb R b A1 R e G aRih o
15T Bl FoT WRIT BT BHOIR B el Bl 399 BT 5T Fa9 Sg1e] Y4qTfdd &
T 21 I fagge el 21 AR & forg 21, Aifde aan 9t <3l | 81 ° U Bier-4
ISTERY QAT T8l § WX XTS5 NS H g U<l dle drel gl ATarl 3i”
JIIIT URAR 81 Dy U<l TP Sia Bl FeRT 8 AR g gl &b [y o9 Sfigde!
AT 2, A1 99 YRART & foY 9gd Taheilh & a1d Blkl o FAR 94 %7 H3i1 &1 a4
SIS Sil 7 g IR b5 GRBR Bl 5] forel 2 fob g o<l A Sfivde! &l gel faar
SIY| TR AT, ST 9 Arsd @, S $HUR SIgEe! 5 o, difds IR AT, I
T, ST SHTel § ¥8d &, d 370 URAR Bl JaTs ©U 4, 372 Wwy A fo7e < |,
319 gl dl AT ST B b1 IR, 1 fadgsd R dlied g1 9RT 11 (T) BT WTgem
HEd 8 b M AT & Al H B aYell &1 Bl ST BIC GTIRT, DRIV 37R
R IATGHI DI ATl R -89 & fly ANSH 9ol S &1 $HT 78 °RT 16 &
NG ... (TAYT)... ST &Td BT AFART ST 81 ... (FGLT)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Let us keep the decibel levels low,
please. Thank you.

21 oNgedt WH: I8 G4 & 7Y o] BT, Wifh 8bidha I8 & [ Uice ot @RIa!
IR fhamTd Wl I BIC AR $HGT 1Y 21 31 U7 38 2l

SUGHIEgE Heled, H fhr & brg WRHR ¥ 3R g4R Brg-d fAfvex 9, St
JBT HIS(E T, ITH H ARG BT b S TRIF ART g U<l dlsd o, STh HUR I
ST BT SIY| 3ATqhT Igd-agd g=gde|

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Thank you. Now, Dr. M. Thambidurai;
not present. Shri P.P. Suneer; not present. Shri Kanad Purkayastha. It is his maiden
speech. Many best wishes !

Contents Page t



18

[ RAJYA SABHA ]

41 HUME RBRRY (319 : AT IUFHIEIET Helgd, H 3T Ygell IR 59 Tieifesd
e | weayul fAggel - AR ATt IR A1 B (Fene) fa8ae, 2025° 3R
AR FAFRINT (=T 2) f48™re, 2025° UR 81 JE! Idl H W oI &I Aldl o &
T 3aeh Ul MUR e<h Bl gl § 3exviy fo=r w3, e Jar#or St ®
ggdre odl g, i AR 59 4 46 ®l IR W &1 Had IO AR
3SRV YT H3ll =% Alal Sff & ~Iqcd H 59 He<dYUl [98qd B YIRT BRI B
fTQ 59 A= H Sy=eTiud fhar gl

AT IUAHTEIS HEIGd, 319 &H $hdd BTN T Tof 3fhl TR 989 T8l B
I 8, dfcdh TH I8 99 IR 32 & b AR & W9 & ity o1 ded 3891 a1 fhe o
SITg \TgR R fadees Rk e @t orgafa < &1 fawy =i B, afew uw
AR & Wpall, ATl TSI, [HATl b AUAT AR JaAT3H DI ATBIETSAT DI ST
o1 o1 W favy 21 Ife g9 o9 fAgws &l 4ikd &R &, a1 I el & sl 4§
TAEATE U, Sl AR & g<ai &1 Aiasy HIRd &, 3RUAral Bl AaeId GdTs
e, feaml & Rrarg @ 98 ggrar ferh, e S99 arer fear wn ol
AEIGY, AS®h AR Yo, I7h g UBTS! &1 Bl, ATYR &I fefeavdl A S|
.(TIET)...

THE VICE-CHAIRMAN (DR.SASMIT PATRA): Hon. Members, if you don’t mind, can
you settle down in your places?

SHRI KANAD PURKAYASTHA: This Bill funds education, healthcare, agriculture,
infrastructure and social empowerment. It supports our mothers in self-help groups,
our youth in skill training, our entrepreneurs in start-up ventures and our tribal
communities in development schemes. Let us be clear about it. Every rupee in this Bill
is an investment in hope, an investment in a Manipur that is stronger, fairer and more
prosperous. | urge my colleagues from all sides that this is not the time to think in
terms of Ruling Party or Opposition. This is the time to think in terms of Manipur. The
people who sent us here expect solutions, not stalemates. The people of Manipur are
watching. They are waiting for action, not excuses. Let us pass this Bill with unity,
with pride and with the resolve that no political difference will come in the way of
Manipur's progress. Let us send a clear message that when it comes to the welfare of
Manipur, we are one voice, one heart and one vision. With these words, | strongly
support the Bill. Thank you, Sir.

31. Ridher AR (T gewn): A+ SuawTeds 7eied, H smud Ui 9gd-98d
gIITS AR AR Yhe DRl §, Fifdy AT TSI &l AUl fdell, Sl A= H UK
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N g — The Manipur Goods and Services Tax (Amendment) Bill, 2025 and The
Manipur Appropriation (No.2) Bill, 2025 -~ HI 31 UR §lell & AR ST 5

SUFHTEIE HBIGY, I S [, ST AT a7 301 AeleaT g1k IRd {6y
TQ 2, 39 Si WifasT=d fhQ 1Y 8, § |Hs1ar § {6 371 WIS @l acig | Af01gR &1
faeRT R 3 T

YT H8IGY, 3R Aldl WRHR & fUse <9 a¥ &t e i,
foxi ded @R anfder o @ <, dF 89 91U & fUsel <9 auf § R
AR oo E_Gﬁ:lﬁ & G I dg B Bl Il%ﬁ??f, ‘Reform, Perform and
Transform’ & Hdhed & AT ARG dgdwe], o 41 H, v @l S 98
3FIIqRRTY &, ITh DU H AN AT B! 8 3R PO &3 § 9gd 81 SToal M 371
ST

HqBIGY, 2014 H, ST&1 gAN! rfeyave] "Red = WR oY, 981 89 g9 |
e o1 el Fe 91 refeueRe 991 Y 1 SisTfds |4l SIed & o A= geme /31
STt 2027 O <3 BT faeg o IR Ta g1 rfeawe 99 & Aoy forn 8, 39
e H H QR ST &b A1 HE bl § (b HRIY ffeqqel 2027 I Ugdl 1 fdeg &l
AT A9 IS] a1 99 S| 7S, 3R 8H 2021 ¥ 2024 & 619 H YR &I
[T &R QXd, 1 311G URYC Bl &R 3 3IFT 41, IS 98 IS a1d 8 ..(GeM)... I8
AT 91 181 &1 ....(STaEm ). .

ISUFHTHET (ST. IR UTAT) : ISl Wit | ...(AILT)...

S1. Ridhay $IR: DRI F8MRI, A= dftge gAIfl & arasie, 2021 9 2024 &
dIF | 1S TRYUT B (I SR & H1 31H 961, I8 984 Jo! d1d ol ...(TagTH)...
b forg A1 # <7 730 Sif 3fIR 3rrexviiar HI<t St ! agd-9gd 9918 adll g1 STal 37T
TR TAIgel AT VT H 15 TRHT B3 12 I ¥&T 8, el METAVE & U s &
3R, 2028 T HIRT TcIGel AT VT H 37dhel 18 URACT DI B H 3HD oy
W A o w30 St o) 9gd-9gd 9918 <1 I )

T8l I 9 b HRT Udaaol Red & 91 ®, d1 Th 93 Uar W) o fo gd
Ieg & I9-T< BRI SIS, Ui dos §d, ASUATE, URRM STeuHe
IB YRT DI 9 1 A 99T B | TBT BRUT U &1 AT fh AR T BRE TRIAo]
RSTd &1 AT <Afp, AT G1 I8 IR gU BY 81 8T & [ T8l SR 1ferdwe sl
feeq o =lefl g1 srefegqeen a1 €, a8] QR f4vg § YR =l V1 <31 99 747 8,
T I e SITET BIRA Uil RoTd B

STt START eI IR, ANMCH BT RT3 2

S1. e FoR: § AR UR Gl &1 g ...(FTIM)...
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): No cross talks please!
...(Interruptions)... Please continue. ...(Interruptions)...

DR. SIKANDER KUMAR: Sir, as far as the Manipur Appropriation Bill is concerned,
which is now being placed before this august House, it seeks to revise and build upon
Vote on Account with two key objectives. ...(/nterru,oﬁons)... Firstly, to provide
enhanced fiscal support to the State and, secondly, to bring greater transparency and
realism in Budget making. ...(Interruptions)... Further, an additional allocation of
Rs.2,898 crore for Manipur from Government of India is being factored in this Budget.
...(/nterrupt/ons)... Of this amount, Rs.1,667 crore would be spent under the Capital
head and Rs.1,231 crore would be spent under the Revenue head.
...(Interruptions)... It is aimed at addressing both immediate needs and the long-
term financial sustainability of Manipur.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): One second! Hon. LoP wants to
make a point.

feraer & = (3 AferemTS @A) : g=gare) *

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. LoP, please continue.
...(Interruptions)...

i} AfeTRToE @A: . (FaEH). .

THE VICE-CHAIRMAN (DR. SASMIT PATRA): It is not on the BIll.
...(/nterrupt/ons)... Hon. LoP, it is not on the Bill; it cannot be allowed.
...(Interruptions)...

Y AfFHTE @A * | (auT)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): It is not on the Bil.
...(Interruptions)...

it AfEPIoH @: * . (ay™)...

" Not recorded.

Contents Page t



[ 11 August, 2025 ] 21

THE VICE-CHAIRMAN (DR. SASMIT PATRA): | am sorry. | will have to move on.
...(Interruptions)... It is not on the Bill. ...(Interruptions)... | will have to move on
back to the Bill. ...(Interruptions)... It is not on the Bill.

31t aferepTol @A: © L (TAgT). .

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Sir, | have taken note of your point.
...(Interruptions)... Now, hon. Leader of the House.

THE LEADER OF THE HOUSE (SHRI JAGAT PRAKASH NADDA): The discussion is
going on Manipur Bill and | think anything beyond that should not be recorded and
should not go on record. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): All right. ...(Interruptions)... Please
continue. ...(/nz‘erru,oz‘/ons)... That, which is not part of the Bill, should not go on
record.  ...(Interruptions)...  Dr.  Sikander  Kumar, please  continue.
...(Interruptions)...

DR. SIKANDER KUMAR: Sir, the Government presented the Vote on Account in
respect of the Manipur Budget in March, 2025. ...(/m‘errupz‘/ons)... The Government
had taken appropriation for six months ending in September, 2025. The proclamation
of emergency declared on 13™ February, 2025, has since been extended by
resolutions passed by both the Houses of Parliament, which has occasioned the
presentation of this Budget ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please, let us maintain order in the
House. ..(Interruptions)... Let us keep order in the House, hon. Members.

DR. SIKANDER KUMAR: Sir, the Budget Estimates in respect of Revenue Receipts
for 2025—26 are being kept at Rs. 21,439 crore. ...(Interruptions )...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Let the hon. Member speak.
..(Interruptions )... Please have order in the House. ...(Interruptions ).. Hon. Members,
please have order in the House.

" Not recorded.
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DR. SIKANDER KUMAR: In spite of the additional allocation, this is 21 per cent lower
than the Vote-on-Account figures that were presented by me in March 2025.
..(Interruptions )... This is an achievable target if we compare the 2024-25 pre-Audited
Actuals figures of Rs.15,471 crores. ...(Interruptions)..

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Let us have order in the House,
please. ..(Interruptions)...

DR. SIKANDER KUMAR: In the Manipur Appropriation Bill, 2025, the Revenue
Expenditure has been kept at Rs.19,496 crore which is 26 per cent over the pre-
Actuals of 2024-25. ..(Interruptions).. This is inclusive of Rs.1,231 crore revenue
expenditure being extended as support under the additional allocation.
..(Interruptions )...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): | had allowed him on his time.
..(Interruptions )... | had allowed him ...(Interruptions )...

DR. SIKANDER KUMAR: The Fiscal Deficit is at 3.5 per cent of GSDP as compared to
3.4 per cent during the Vote-on-Account Budget and 3.7 per cent in the pre-Audited
Actuals 2024-25. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Let us have order in the House.
..(Interruptions )...

DR. SIKANDER KUMAR: The Government of India is clearly committed to the overall
development of Manipur and meeting the aspirations of the people of Manipur.
..(Interruptions ... Sir, the Manipur Goods and Services Tax (Amendment) Bill,
2025... ..(Interruptions)..  The Manipur Cabinet issued the GST (Amendment)
Ordinance 2025 on 9" June, aligning State GST law with the Central CGST
(Amendment) Act and GST Council resolutions from 2024. ..(Interruptions)... A%, A
ST gl fdel € — Manipur Appropriation Bill, 2025 and the Manipur Goods and
Services Tax (Amendment) Bill, 2025~ H gTeT AHT BT § AR H G4 I 31R1Y
HRAT G b I Al 59T AHLT B ... (FAYH)... T8I U1 b H1 H (U] g1 Dl
TS BT Gl

it gl forard): STawTeger 7Bk, ... (). ..
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): There is a point of order.
..(Interruptions )... Please, the leader is making a point. ..(Interruptions).. Yes,
please. ..(Interruptions ). Hon. Member, what is the rule number?
..(Interruptions )...

il gHIE fam} ([T W), I8 ol 261 2| H g1 Sl aredl § b d8q &l
HRIATE! 3T MG R Feidd! §l BRIATE! 4 [Bd e B ifhd B0 2, fhdD!
Yo 3ifhd AT B, I8 H¥ell MUB! P A BN, AMUDH! IIR F ST
... (STT)....

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, | have already given
him the time. ...(Interruptions)... Hon. Member, | will look into it. ...(Interruptions)..
Hon. Member, | have taken note of your point. ...(/m‘errupz‘/ons)... Now,
Shrimati Nirmala Sitharaman for her reply. ... (/m‘errupz‘/ons)... There is no point of order
required. ..(Interruptions).. You have already made your point. ..(Interruptions)...
Hon. Minister to reply.

THE MINISTER OF FINANCE; AND MINISTER OF CORPORATE AFFAIRS
(SHRIMATI NIRMALA SITHARAMAN): Sir, thank you very much and | thank all the
Members who have come here to participate in this debate. ..(Interruptions)..
Manipur, its Budget, its tax revenue raising potential, giving amendment to the Bill of
GST, are all very critical to the State of Manipur. ...(Interruptions)... A full year Budget
is what is being presented now. ..(Interruptions).. Earlier, we had come with a
Vote-on-Account. ...(Interruptions).. Now, this is the full Budget. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Members, please do not come
into the Well. ...(Interruptions)... Please do not come into the Well. ...(Interruptions)..
Please continue, Madam. ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: Therefore, it is important that the House takes
this debate very seriously. ...(/m‘errupz‘/ons)... Passing a Budget is a constitutional
responsibility for all of us. ...(/nterrupt/ons)... And, equally so, passing of an
Ordinance, which was brought in, because the House was not in Session then.
..(Interruptions ). Now, | am making it as a Bill so that it becomes an Act.
...(/m‘errupz‘/ons)... Both are absolutely critical, a constitutional responsibility for all of
us and, therefore, | would want this discussion. ...(Interruptions)...
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(SuHTafe wgied Jiaredi= gv)

MR. DEPUTY CHAIRMAN: Please go back to your seats. ...(Interruptions).. GIGRIE
H2i1 Sfl, please continue. ... (Interruptions).. A H3AT ST Bl a1 81 Repls R Sl
B 8| @IS ... (Fau™)...

SHRIMATI NIRMALA SITHARAMAN: Taking up the Manipur GST Ordinance to be
converted into an Act and also passing the Budget are both very critical to the State
of Manipur. ...(Interruptions)... And since | am happy to see the Opposition come back
into the House, | would expect them to participate in this and allow the Manipur
Appropriation Bill and the Manipur GST Ordinance to be passed as a law.
...(/m‘errupz‘/ons)... And, respect that we have to have this constitutional duty
performed. ...(/m‘errupt/ons)... | would like the Opposition, which has taken a lot of
interest in Manipur, otherwise, to take interest even now and allow Manipur to
receive its money which is its due. ...(Interruptions ).. And, therefore, | would appeal
to the Opposition to stop their protest, at least, now, and deal with the
constitutional responsibility that we have. ...(Interruptions)... Sir, therefore, on the
GST Bill, it is more looking at conversion of an Ordinance into a Bill.
(/m‘errupt/ons)... And, therefore, the Bill is before us; we need to pass it to make it
into an Act. ..(Interruptions)... Or else, Manipur will not be able to raise revenue
under the GST even though, all over the country, all States have passed this
Amendment. ...(Interruptions).. We are waiting for the Ordinance to become law.
..(Interruptions )...

Sir, the others are: Budget (Manipur), 2025-26, and the Manipur
Appropriation  (No.2) Bill 2025 which are very important legislations..
..(Interruptions)... | would like to put it on record. ..(Interruptions).. Hon. Prime
Minister Modiji has ensured that Manipur's development does not suffer.
(/nz‘errupt/ons)... But, at the same time, the internally displaced people who are in
the camps, some of them have gone back to their villages and many of them who
are living in the camps, should be given assistance. ...(/nz‘errupt/ons)... And, that is
why, what we have provided for is worth-mentioning. ... (/nterrupz‘/ons)... Rs. 2,898/~
crores for Manipur from Government of India is being factored-in, in this Budget.
..(Interruptions)... Of this amount of Rs. 2,898/~ crores, Rs. 1,667/ crores would
be spent under Capital account which means assets will be created, jobs will be
provided and, as a result, the State will have its economy revive. ...(Interruptions)...
And, Rs. 1,431/~ crores would be spent under Revenue Head. Sir, | would like to
expand on this a bit. .. (/nterrupz‘/‘ons)... Additional allocation, which is being given,
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will support immediate requirements such as the internally displaced persons’
rehabilitation will get Rs. 523 crores, so that people in the camps can be
rehabilitated. ...(Interruptions).. Second, security-related expenditure will be of Rs.
542 crores. ...(/nterrupz‘/ons)... Deployment of the CAPF, Central Armed Police
Force, is given another Rs. 500 crores. ...(Interruptions).. So, | think, it is very
important that these are taken on-board. .. (/nterrupz‘/ons)... More important is the
fact that, for long-term sustainability of Manipur’s public finance, the Government of
India is allowing Manipur to pre-pay its high-interest loans. .. (/m‘errupz‘/ons)... The
loan burden on Manipur is being reduced by asking them to re-pay all those high-
interest loans. ... (/m‘erru,ot/ons)... For that, Rs. 633 crores is being provided, so that
the State doesn't sit with heavy cost loans. ...(Interruptions )... Second is: Additional
support is being provided through the State Special Assistance for Capital
Investment and the amount given is Rs. 700 crores. ...(Interruptions )... That amount
of Rs. 700 crores is for 50 years without interest. So, Manipur’s development will
ramp up and speed up. Therefore, this Budget brings up these important matters.
..(Interruptions).. The revenue receipts are being kept at Rs. 21,439 crores.
..(Interruptions)... This is 21 per cent lower than the Vote on Account figures. That is
because it was presented in March, 2025. ...(Interruptions).. We have a realistic
picture now. ...(Interruptions)..

MR. DEPUTY CHAIRMAN: No point of order in disorder, please. ...(Interruptions)...
No point of order, please. ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: Above all, Sir, the last point | would like to say
in conclusion is that the fiscal deficit is at 3.5 per cent of GSDP compared to 3.4 per
cent during Vote on Account. ...(Interruptions)... It was 3.7 per cent in pre-audited
Actuals of 2024-25. So, the total outstanding liabilities are budgeted to be 37 per
cent compared to the pre-audited 39.5 per cent of the GSDP. ... (Interruptions ... It
is one of the progressive and confidence building Budgets. | request the House to
pass it. Thank you, Sir.

MR. DEPUTY CHAIRMAN: | shall now put the motion regarding consideration of the
Manipur Goods and Services Tax (Amendment) Bill, 2025, to vote.
..(Interruptions )... The question is:

“That the Bill further to amend the Manipur Goods and Services Tax Act, 2017,
as passed by Lok Sabha, be taken into consideration.”
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The motion was adopted.

MR. DEPUTY CHAIRMAN: Please go back to your seats. ...(Interruptions)... 319

YT WITH R STHR & 'No' gl ...(FGHM)... Please go back to your seats.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration of
the Bill. ...(Interruptions)... ATTHIT HGRIITYT, MY Y HITH U SM8Y, H AMYD! &
1 A DI TR Gl ... (FAGH).... IR 31T 91 HITH TR 7 Blhx, Well H & 3R
319 point of order raise @Y1 Bl demand ®X & &l ...(FAU)... No, 3T AT
HIeH W SR Bl ... ([ALUM)... T AT Hed W B b, Well F 21|
...(IGYT)... | shall now put Clauses 2 to 38 to vote.

Clauses 2 to 38 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

..(Interruptions )..
MR. DEPUTY CHAIRMAN: Shrimati Nirmala Sitharaman to move that the Bill be
returned. ... (Interruptions)..

THE MINISTER OF FINANCE (SHRIMATI NIRMALA SITHARAMAN): Sir, | move:
“That the Bill be returned.”
The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: Please go back to your seats and say °‘No’.
..(Interruptions )... | shall now put the motion regarding consideration of the Manipur
Appropriation (No. 2) Bill, 2025 to vote. The question is:

“That the Bill to authorise payment and appropriation of certain sums from and
out of the Consolidated Fund of the State of Manipur for the services of the financial

year 2025-26, as passed by Lok Sabha, be taken into consideration.”

The motion was adopted.

it STHTf: wiST| 21T STUe e WR SHR 'no' HE AHhd 7, TS IR MfIBR
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2l ...(FIYM)... We shall now take up Clause-by-Clause consideration of the Bill.
..(Interruptions )...

Clauses 2 to 4 and the Schedule were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

MR. DEPUTY CHAIRMAN: Shrimati Nirmala Sitharaman to move that the Bill be
returned. ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: Sir, please allow me for just one minute.
..(Interruptions )... We have been hearing so many sympathetic and ... (Interruptions)..
Manipur’s version of things from the Opposition and from the ruling benches.
...(/m‘errupz‘/ons)... But when the actual Budget and Appropriation is being taken up,
when the GST, revenue raising legislation is being taken up,... (/nz‘errupz‘/ons)... we find
the Opposition not just protesting on something else, but also voting against
Manipur’s Appropriation Bill. ..(Interruptions )... Voting against it! | am sorry to say
this. ... (Interruptions)...
Sir, | move:
“That the Bill be returned.”

The question was put and the motion was adopted.

lll. The Merchant Shipping Bill, 2025

MR. DEPUTY CHAIRMAN: Now, the Merchant Shipping Bill, 2025; Shri Sarbananda
Sonowal to move a motion for consideration of the Merchant Shipping Bill, 2025.
..(Interruptions )...

THE MINISTER OF PORTS, SHIPPING AND WATERWAYS (SHRI SARBANANDA
SONOWAL): Respected Deputy Chairman, Sir, | am, especially, thankful to you for
giving me this opportunity. Sir, | move:

“That the Bill to consolidate and amend the law relating to merchant shipping
to ensure compliance with India’s obligation under the maritime treaties and
international instruments to which India is a party and also to ensure the development
of Indian shipping and efficient maintenance of Indian mercantile marine in a manner
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best suited to serve the national interest and for matters connected therewith or
incidental thereto, as passed by Lok Sabha, be taken into consideration.”

The question was proposed.

MR. DEPUTY CHAIRMAN: Motion moved. ..(Interruptions).. Now | call upon the
Members whose names have been received for participation in the discussion.
..(Interruptions )... Now, Shri Golla Baburao. ...(Interruptions)..

SHRI GOLLA BABURAO (ANDHRA PRADESH): Sir, at the outset, | once again
congratulate the Government for bringing forth the Merchant Shipping Bill.
..(Interruptions)..

St SUUTIf : BTSY 3ffs} H &l, ?ﬁﬁ@ﬁ?ﬁ%ﬁﬂ’?ﬂ'ﬂél ...(T9GYT)... Please go
back to your seats; only then, | will allow. ...(Interruptions)... Please go back to your
seats. ..(Interruptions).. PYIAT IMU dief, 3MUd! a1 & Rare oX Sl
...(FFET)...

SHRI GOLLA BABURAOQ: The Indian shipping industry plays a vital role in sustaining
the country’s trade and commerce with a coastline spanning 7,517 kilometres.
..(Interruptions)..

it SgHTafe: 39 Well § S B ...(FEYT)... 3 Well I JATETST R I & 3R
AT QAT &b 91 B DI I DR I8 &l ... (FAIM)... A el SR,
AT .. (FaeH ). ..

SHRI GOLLA BABURAOQ: This industry can be broadly categorized into foreign-going
and home trade shipping with inland waterways also contributing significantly to the
overall economy. ...(/nterrupt/ons)... Indian merchant marine fleet has 1,526 vessels
registered as on 31%" December, 2023, in foreign-going and coastal operations with a
combined gross tonnage of approximately 13.74 million tons. ...(Interruptions)...

it ITFUTRT: HUAT A FH Y-S e R Tl S, H e BT HibT Gl
...(FGYT). .. BTSY 3{TSX H &I, | am ready to give the chance. ...(Interruptions)..

SHRI GOLLA BABURAO: Now, the Indian foreign-going vessels operate globally,
transporting cargo to and from International ports. ...(/nterruptions)...
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MR. DEPUTY CHAIRMAN: Please go back to your seats. ..(/nterruptions)... First, go
back to your seats. ..(Interruptions)...

SHRI GOLLA BABURAOQO: The core competencies of these vessels include efficient
cargo handling and management. The foreign-going ships require skilled personnel to
manage cargo efficiently and ensure timely delivery. ...(/m‘errupz‘/ons)... The
compliance with international regulations - these vessels must adhere to international
maritime laws and conventions, ensuring safe and secure operations; skilled and
trained crew for foreign-going ships require experienced and trained crew from the
members to navigate complex international roads. ...(/Interruptions)...

[THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR) in the Chair. ]

The foreign-going Indian merchant ships contribute significantly to the
country's foreign trade, generating revenue and promoting economic growth.
..(Interruptions)... Oceanic routes play an important role in the transport sector of
India's economy. Approximately 95 per cent of India's foreign trade by volume..
..(Interruptions)... No, no; | will speak. ..(Interruptions)... and 70 per cent by value
moves through ocean routes. ..(Interruptions).. As of 2022, India's foreign trade
total US$1,230 billion, with a growth rate of 16.4 per cent. ..(Interruptions).. As on
31%" December, 2023, the Indian home trade ships operate within the country’s
coastal waters, transporting cargo between domestic ports. ..(Interruptions)... The
core competencies of these vessels include knowledge of Indian coastal routes and
ports. Home trade ships require expertise in navigating complex coastal routes and
ports, efficient cargo handling and management; these vessels must manage cargo
efficiently to ensure timely delivery and reduce logistics costs. ...(Time-BeII rings)...

IUHTEIE (31 G Ry ) : Uetai gl

et & =1 (s AfereTo]T @A) AR, MU 9 S WY {31, S9d foy | fde
TG HRAT G *

SaHTeger (31t Y= F1E AR) : U 3T Heoide IR dled| ... (GEH). ..

Y AR @A <. (FauH). ..

* Exupnged as ordered by the Chair.
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SyHTee (st s RiE PR W=, 377U point 31T 111 ... (FFEHH).... | will cal
next speaker. ...(Interruptions)... Shri Muzibulla Khan, not present. ...(Interruptions)..
Please. ..(Interruptions)... Now, the Leader of the House.

|1 & =T (3T} ST UbTeT A G-, ST ol 311 & MU o wel fh SHIh)
&I el BT ARY, [depdt BT AMRY, oifdhd $9 81SW ®l ded I &1 a1 ST
bl ...(FIYT)... We cannot make it a hostage. ..(Interruptions)... After all,
Business Advisory Committee H  discuss g3l f& Bills wil be passed.
..(Interruptions)... And, | am shocked today. The Opposition which was talking about

Manipur for the last two years, and when the Bill was being passed, they were
opposing it! ..(Interruptions)... They were opposing it Now, Shri Sonowaljito reply to
the discussion. ...(Interruptions)... He is there. i, 9TifeT 91T X | ..(TaET). .
Please sit down. ...(Interruptions)...

SHRI SARBANANDA SONOWAL: Mr. Vice-Chairman Sir, | thank the hon. Member,
Shri Golla Baburao, for his kind support to this Bill. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRl SURENDRA  SINGH NAGAR): No; no.
...(Interruptions )... Neerajji, please. ...(Interruptions)...

SHRI SARBANANDA SONOWAL: Respected Sir, the Merchant Shipping Bill 2024, a
landmark legislation, is aimed at modernising India's maritime. ...(/m‘errupt/ons)...
The Bill aims at fostering the development of the overseas and sustainable maritime
sector. ...(/m‘errupz‘/ons)... This Bill represents a decisive step towards positioning
India as a global leader. ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): Please go back to your
seats. ...(Interruptions)... The House is adjourned for ten minutes.

The House then adjourned at fifty minutes past two of the clock.
The House reassembled at three of the clock,

THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR) in the Chair.

* Exupnged as ordered by the Chair.
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SHRI JAIRAM RAMESH: Sir, LoP. ...(Interruptions)...

SHRI SHAKTISINH GOHIL: Sir, LoP. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): Hon. LoP.
it AfEPIoH @ : ...(auT)...

THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): No, no; please sit down
..(Interruptions )...

it AfepIH @: * . (Fau™)...

SYHHTEIE (37 == FIE ITR): wiiol, Feolae IR dlcl| ...(aEM)... T, vy o
Iel| ...(FIET)... H4 3MId! a9 IR 9iaq & fTT allow AT © ...(@@GEmH)... Sanjay

Singhyi, please sit down. ...(Interruptions).. Please sit down. ...(Interruptions)..

it AferehTol @A: *..(aEM)...

ST (31 s Rig IR): @ilS, 31Tyl [y 377 1 © ..(FELH)... Please sit
down ...(Interruptions).. Now, the Leader of the House. ...(Interruptions )... Please sit
down. Nothing will go on record. ...(Interruptions).. Leader of the House SiT dlefdl,
agl Repls WR ST ..(HGETH)...

1l ST YTl TT: AR, {9l WR discussion 81 ¥&1 &, H3ll Sl J81 5414 & B &, g3
ST © b 39 d19 H Bl Wise 31T 3} A8l 8 31X Leader of the Opposition ST
oo &1 3T B, I8 fOwT 39 I59 irrelevant Bl ....(FALH)...

ST (31 G Ry ArR): 5301 S, ama Rears s

SHRI SARBANANDA SONOWAL: Sir, under the dynamic leadership of our hon. Prime
Minister, Shri Narendra Modi, in continuation of the series of legal reforms undertaken
in the past 11 years by our Ministry which have led to increased growth and
development for the maritime and shipping sector, we are endeavouring to undertake

" Not recorded.
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reforms of other major laws governing the sector. ....(Interruptions).. It is also a
matter of great pride that under the leadership of our hon. Prime Minister, India has
emerged as one of the largest suppliers of seafarers. ... (Interruptions)..

(At this stage, some hon. Members left the Chamber.)

Sir, the Merchant Shipping Act, 1958, presently governs merchant shipping in
India and implements certain International Maritime Organization conventions.
However, the present Act is outdated since it does not provide for some of the critical
obligations under International Conventions that have been adopted by India. The Act
is a bulky and fragmented legislation containing 561 sections as a result of various
amendments carried out from time to time. The Act is no longer adequate to realize
our developmental vision and address the contemporary challenges of the maritime
sector. Additionally, the 1958 Act prioritizes regulation over enablement, and, as a
result, does not adequately represent the bankability of India as a maritime trade hub.
Aligning the domestic law with international best practices and IMO Conventions
leads to predictability in these transactions. Such alignment, in turn, enhances a
country’s bankability as a maritime jurisdiction. Therefore, enablement of increasing
India’s bankability in maritime sector is the core focus of this Bill.

Sir, the welfare and well being of seafarers and the safety and security of ships
with minimized disruption of the marine environment are the two most prominent
areas in the regulatory framework for maritime sector. The Bill puts greater focus on
ensuring safety in navigation, safety of life, protection of marine environment,
emergency preparedness and response to marine incidents. Sir, with these words, |
extend my thankfulness to the Members who have expressed their, particularly,
concern and also extended their support. With these few words, | request the House
to pass this particular Bill.

THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): Thank you. Now, the
Leader of the House.

S} ST b1l S WX, fuet b It ¥ It g a¥ie & ufafafy o) 2, § Saa!
R 31 Sl §, a8 Fa-11g 21 H 3770 A1 3 99 2189 Bl 31K 89H & H1eH 9
S DI Y8 W HRAT AT8] § (o MR AIGT Sl & ~Ifed H de dTell GRBR B
9y & aR H gSrdife dih | 39 899 H 3R 59 8199 & AEgH U 99 P B
ferear oR =il R & oY B9 AR &l ©, I8 | el sl gl 57 21 TS Pl I8
SIS M AT, ol I &7 A1 #97 a1 a7 & 3ffaver RigR &R uge ™ & faud &)
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Uh-Udh IRIfhAl TR IR RGN 9T B & folU JIR 2 3R g9 T4t o), olfh
g9 <1 fb S g=t # forg ad & fauer STarg <=1 & arawef o1 3iR fhw a¥ie |
RBR 7 AR 1] BI <27 & A Q@M THRT B9 YIN 8T & b 89 USdif=e
IRIh A 39 BTSY DI I H GRT FEAN B AR A1 81 A1 Heeqqul fawai uR gl
PN |

31T g1 g & A1 3 Repls AT gsdT 2 foh ST AT AR & <fig= a1
BU Y, I 3T S AOTYR & el UR =i 81 XEl oY, 1 SHH AT e B o a1d g,
ITP fARIE H YT gl ST BT HTH B g A

Y 1T, ST Adeld I8 & b 39! GAl, e ol e a= 8N This is
not democracy. This is anarchism and this is obstructionism. foger &1 I8 A B P
Y 5+ 9eTH © b 89 Y 919 UR 9dl B+ & ol TR €, oifdhT 8F obstructionism
3R anarchism SRGTIT T8l BRI AR 8H B1ST Bl AT |

THE VICE CHAIRMAN (SHRI SURENDRA SINGH NAGAR): Now, the question is:

“That the Bill to consolidate and amend the law relating to merchant shipping
to ensure compliance with India’s obligation under the maritime treaties and
international instruments to which India is a party and also to ensure the development
of Indian shipping and efficient maintenance of Indian mercantile marine in a manner
best suited to serve the national interest and for matters connected therewith or
incidental thereto, as passed by Lok Sabha, be taken into consideration.”

The motion was adopted.

THE VICE CHAIRMAN (SHRI SURENDRA SINGH NAGAR): We shall now take up
Clause-by-Clause consideration of the Bill.

Clauses 2 and 3 were added to the Bill.

THE VICE CHAIRMAN (SHRI SURENDRA SINGH NAGAR): In Clause 4, there is one
Amendment (No.1) by Dr. John Brittas; not present. Amendment not moved.

Clause 4 was added to the Bill.
Clauses 5 to 14 were added to the Bill.

THE VICE CHAIRMAN (SHRI SURENDRA SINGH NAGAR): In Clause 15, there is one
Amendment (No.2) by Dr. John Brittas; not present. Amendment not moved.
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Clause 15 was added to the Bill.
Clauses 16 to 22 were added to the Bill.

THE VICE CHAIRMAN (SHRI SURENDRA SINGH NAGAR): In Clause 23, there is one
Amendment (No.3) by Dr. John Brittas; not present. Amendment not moved.

Clause 23 was added to the Bill.
Clauses 24 to 58 were added to the Bill.

THE VICE CHAIRMAN (SHRI SURENDRA SINGH NAGAR): In Clause 59, there is one
Amendment (No.4) by Dr. John Brittas; not present. Amendment not moved.

Clause 59 was added to the Bill.
Clauses 60 to 299 were added to the Bill.

THE VICE CHAIRMAN (SHRI SURENDRA SINGH NAGAR): In Clause 300, there is
one Amendment (No.5) by Dr. John Brittas; not present. Amendment not moved.

Clause 300 was added to the Bill.
Clauses 301 to 305 were added to the Bill.
Clause 1, the Enacting Formula and Title were added to the Bill.

THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): Now, Shri Sarbananda
Sonowal to move that the Bill be passed.

SHRI SARBANANDA SONOWAL: Sir, | move:
“That the Bill be passed.”

The question was put and the motion was adopted.

IV. The Readjustment of Representation of Scheduled Tribes in Assembly
Constituencies of the State of Goa Bill, 2025

THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): Now, Shri Arjun Ram

Meghwal to move the Readjustment of Representation of Scheduled Tribes in
Assembly Constituencies of the State of Goa Bill, 2025.
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THE MINISTER OF STATE OF THE MINISTRY OF LAW AND JUSTICE; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI ARJUN RAM MEGHWAL): Sir, | move:

“That the Bill for enabling reservation of seats in accordance with article 332 of the
Constitution for effective democratic participation of members of Scheduled Tribes
and to provide for the readjustment of seats in the Legislative Assembly of the State of
Goa, in so far as such readjustment is necessitated by inclusion of certain
communities in the list of the Scheduled Tribes in the State of Goa and for matters
connected therewith or incidental thereto, as passed by Lok Sabha, be taken into
consideration.”

SUFHIEIE ST, FT H31 59 9 IR $B A1 272

[THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI) in the Chair.]

STaHTeet (3N g™ fAarsh): 3R MY g1 918d &, a1 9idl Gahd o

2 375 M AFATel: SUGHIEGEl Helqd, H U 954 ol fofics WRusl & forg g9
BT WS & AR Gl g7l g1 HIe &7 Mfcael 332 IE laTge dral B [ 3R
Rl T H Trees gIgsd Bl STHAET 2, Al fag 991 9 S9! ic FaiRa &
Hehell 1 TMET H 2001 TP, THST GBI S STEET A, T8 566 Rebls Bl T o,
Ifeh 2003 H T 15T BT AT SIS B Gl H A ¢ TR — Peal,
ST 3R T BT A BT 5 AAGT (JIFFAT ST AR TSN AT
ene AT, 2003 9T fham AT a1l 59 AfAFIH BT qIRT B & 915 S
2001 H STIUMT g5, Al 4T 1T Bl 14 ARG, 58 BIR, 545 Bl Pl TG §
BHRT Sl GIRA 71 &, IHD! ST 25 BYIR, 494 &, [S1eh forg fem &+ # 1 die
FeiRT 7, o TAST T Bl AT 1 A, 49 B9R, 275, 3Id 1.5 a1 &
3ITHUTH B & Fras[a W TS GYa1d & oy T fagm |q41 3 va 9t die FegiRa
&1 oY, oy e faricr Uer 81 w1g offi weley, # g9 fa9vIir &1 g &=+ & forg g9
T8 9a- & 998 I8 e dax 1 § SR 9rear § b 39 e o =4l o 59
I A T [T STY| SUHHTEIE He 1Y, ATYD] Igd-95d g-Iala|

The question was proposed.

Contents Page t



36

[ RAJYA SABHA ]

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): Motion moved. | now call
upon Members whose names have been received for participation in the discussion.
Shri Sadanand Mhalu Shet Tanavade.

3l WeTHe AEI vC aFds (NdN): A SUGHIIS Heled, H a] 159 FHI
frata - srggferd St afafiere o1 g SRS fadaed, 2025 & Ui 1o
qul S &eh HA o oY TS gaT ¢

I8 [9gu® U d He@qul ®ed B, Sl AHEId <A, FHF AR
Ahdi>eG Fehdxol & Uil SARI JIge URidgdl ®I Seiar gl Mar 39 |9qfg,
BT YT HRAT AT 21 AT STl TAR 5T &b M iR AR <1
A BT A A1 81 SBI- Ml & e, WuRwd 3R fdery H§ dgcyquf
RINCIERCRIR

ET & ST, ST AR ITTd FHTS 31 a9 4 ST H F St 2412003 H
AR ST UTeT Bl g IR 9T ARBR H W I, el [dRT arofud Sif qm
= H31, g8l AAEY YRER Sl & YATAI & IRUITHEIHY, FHATS & §1 Gchl Bl
TG ST § AT R b1 WfcraTRies =077 foram i sirot 3 4T e,
IE, YR 1Y &3] H 3R Bl FHTST & H&I TdT8 H NG ShR Q91 b [dbTd
H AN T I 2 olfhd SDI | S0 =R iR marst faert Fomas afsear |
e Y § i g e o) g §1 I8 fq98e 99 AT Pl g B Bl
G B BT IR DRl B, dlih THR Albedieh FRATT FHS &b 8 I Bl
3epienait d1 wffdfad w1

g9 14 & b 3rmexvita yer w30, SR @1l Sfl, 8 H3il, 31 2e off qe
HEITS =T SR ARHIRAT 721, 1. IRG FAR AR (S IH Hedret Sif « 39
HHTSI DI HIGI3I BT T DR §U, I8 [98ged e Bl qHfd &g @1 81 39
ferres 1 Hew © - AMISTeh =ATg G BT Fedl dAldbads AR iR 4R
HRAT 1 e & G &1 H STy STotiadl & YiIieed o1 g : FHrRId
HXE, B URTBIRI® SRR B §R B ! fa=I H b AUl Had Io1 38 o
I8 He¥ BARI YA SIS Bl 98 H9 IS ST, el 32 Svd o,
q1feh I 37Ut T3t Bl &wh BR Ao, Tl Bl JATBR < Heb R AT P WA Bl
g R b |

gfcrf=ierea bdel AT Bl AT 81 &, T8 4 g1 Pl AT & b BIRT )
Y& dTel Wl ¥ 9 qEi &l faurl =t # Iferd o el srggfaa St
3R e, TqrRey, JArsiifdeT 3R Y stfrerRi A Fefer fafkre iRl o1 A=
DR & | IT T3 U 71 GAIRTIT T FHTETT B o [T offerd iR gHrdT iy
TEIY G B TART WAL FHAT R ABRIHD BIRATg &b RIgidl b
SITHAT DRAT &1 T8 fA8eh I el D1 YA 2, I8 SHR I dla & A1 Hel Wl
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g, R g faard weensit § srgfua seonfoal & forg smgufae wfafife
GREd B B ufciagar Siars ©, STEY 2RI § GANT IR =1 S AIEG181 6l
gerar frell a1 @ 4 A= T4 T6 MR 8, 99 dP SHH FARI A
ST 1 |isha ARMERT 9 81l ygiw yfiiifeeg I gifead s e e
RT3, WHATEAT o 3MTIC AR D! ARpITH GRIER b AR I Aeferd fFrofai
H ITb! JATATST ol SMY| T8 1 H Gford R FHTCRN fIbr_T Bl ge7ar o+ & oy
SIRCIRES

AT SUHHTEIE Fe1ed, I8 [q83d bhael ARSI b1 Y: AT 61 8|
I8 AR AIDBAH B dTehd UR (AT DI Y : hh B DI AqER ol ISTal & a8
FRAR IR SIS TG 1 S Bl JF GRT H A BRAT Alal Sif Bl
HRDR DI MRS &Y, F57=1 goi febart 7 XE1 81 I8 S AN P A1 WS Bl bl Alcrag ]
g, [o2 UeTiie wU 9 ToRSIETS (a1 TR1l I8 S I9d WA= Bl HR 3R
IfTPR 7 BT b gl AT Th BIST 1Y ©, oAb saDBT Y= fa9iet 21 31T 59
eI 1 AR BRP, TAR UTH IB [T BT AR & b 89 8% TG, B IR
31X &R 3TaTST Bl HE<d ] o

§ 59 Fa & gl AT Gel 9 59 URTBIRie B &1 GHeT BRI &
RIY Rl gl TG [IARYRT b JeT BTG Bl 20 H g8 ol v -
qqeieh 1 B AT

3 9, H I SIe}MI ATedl g (&b I8 fA8ged bad e Ufhareis gur el ol
g El DI JGId ST b oI FH AR =iy GAfead e &i foem 4
7o UfRTRIe BoA B 3ufory 39 fI9as o) adwwfe & qiRd & 3R a8 wewr <
fep BHRT FATepe= AHTARIT 3R =AY b W IR A I WSl 81 g=gdre|

Suqureds (A gaEm farsh): g=uare, g Sl A gu g 91 el
...(FAYU)... I8 [ AR Bl B

SHRI SUBHAS CHANDRA BOSE PILLI (Andhra Pradesh): Sir, | rise to discuss the
Readjustment of Representation of Scheduled Tribes in Assembly Constituencies of
the State of Goa Bill, 2025, a landmark piece of legislation aimed at addressing the
long-standing non-representation of the Scheduled Tribes in Goa's political
framework. The Bill introduces innovative legal strategies to overcome constitutional
constraints, ensuring that the democratic promise of inclusivity is fulfilled. The major
achievement of this Bill is that it represents a transformative approach to political
representation in Goa. This Bill brings fundamental changes by creating reserved
seats in the Legislative Assembly, ensuring that the voices, concerns and aspirations
of these communities are not just heard, but are central to the governance process. It
is a comprehensive intervention that goes beyond mere symbolic representation,
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promising genuine political empowerment and a pathway to meaningful participation
in Goa's democratic framework.

While the Readjustment of Representation of Scheduled Tribes in Assembly
Constituencies of the State of Goa Bill, 2025, is a significant milestone in addressing
the under-representation of the Scheduled Tribes (STs), it is important to
acknowledge and address some inherent challenges in its framework. Despite
safeguards, such as the Scheduled Castes and Scheduled Tribes (Prevention of
Atrocities) Act, 1989, incidents of atrocities against the SCs and STs continue to be a
common occurrence. In 2022 alone, 52,866 cases of atrocities were reported,
highlighting the gap between policy intent and the ground reality. This issue
underscores the inefficacy of protective laws in preventing violence and the continuing
vulnerability of marginalised communities.

This Bill also highlights the critical need for an updated nationwide Census to
address the issue of accurately determining the composition of India's population.
The last Census was conducted in 2011, and its data is now over a decade old. The
delayed 2021 Census has created a vacuum in reliable population statistics, as
without precise data, decisions such as constituency delimitation and resource
allocation are at the risk of being based on outdated figures, potentially leading to
inequities and inefficiencies in representation. | urge upon the Government to urgently
complete the delayed Census, as it is not merely a statistical exercise but it is also the
foundation of governance and shaping policy decisions that affect every citizen.

In conclusion, the Bill is a significant step towards political inclusion for the
Scheduled Tribes in Goa. However, its success depends on overcoming certain
fundamental issues that require our immediate attention to ensure effective
representation for all marginalised communities.  With these comments and
suggestions, | support this Bill. Thank you, Sir.

MESSAGE FROM LOK SABHA

I.  The National Sports Governance Bill, 2025
Il. The National Anti-Doping (Amendment) Bill, 2025

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): Now, Message from Lok
Sabha; Secretary-General.
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SECRETARY-GENERAL: Sir, with your kind permission, | rise to report that the Lok
Sabha, at its sitting held on the 11" August, 2025, passed the following Bills:

(i)  The National Sports Governance Bill, 2025; and

(i)  The National Anti-Doping (Amendment) Bill, 2025.

| lay a copy each of the said Bills on the Table.

GOVERNMENT BILLS

The Readjustment of Representation of Scheduled Tribes in Assembly
Constituencies of the State of Goa Bill, 2025— Conta.

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): Now, Shri Niranjan Bishi.

SHRI NIRANJAN BISHI (Odisha): Thank you, hon. Vice-Chairman for giving me the
opportunity to speak on the Readjustment of Representation of Scheduled Tribes in
Assembly Constituencies of the State of Goa Bill, 2025. Sir, Article 332 of the
Constitution clearly provides for the reservation of seats for the Scheduled Tribes in
State Assemblies based on percentage of population of Scheduled Tribe
communities.  Sir, in Goa, the Scheduled Tribe population is 1,49,275 which
accounts for about 10.23 percent of the State's total population. The majority of ST
communities in Goa are Gawda, Kunbi and Velip tribes and they are concentrated in
South Goa, particularly in the Assembly Constituencies of Sanguem, Quepem,
Canacona and Dharbandora.

Sir, the total number of MLA seats is 40. Out of 40 Assembly Constituencies,
the Scheduled Tribes of Goa will get four seats according to Article 332 of the
Constitution of India. After the passage of this Bill, out of 40 MLA seats, 4 seats will
be reserved for Scheduled Tribes of Goa and the Scheduled Tribe communities will
get an opportunity of democratic participation in the Goa Assembly.

Sir, in the State of Odisha, the PESA Act, 1996, which has been enshrined for
the protection, preservation and development of Scheduled Tribes and also for the
self-governance of Scheduled Tribes, has not yet been implemented properly.
Secondly, Sir, Article 243D is meant to provide reservation of seats for Scheduled
Tribes in Panchayati Raj institutions like Gram Panchayat, for the seat of Sarpanch,
Samiti Member and Block Chairman but these have been de-reserved! So, | urge
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upon the Government of India to look into this and demand that Article 243D of the
Constitution of India should be restored.

Sir, in our State of Odisha, as per the ANWESHA Program and the Right to
Education Act, the poor SC, ST students are allowed to study free of cost in the
private English medium school. Our former Chief Minister, Shri Naveen Patnaikji,
implemented this scheme under the Right to Education Act. As a result, the poor
SC/ST students are studying free of cost in English medium schools but for this
session, the admission has been stopped. So, | request the Government to allow the
SC/ST students to continue study there.

Sir, there are around hundred ST communities and parts of groups within
the ST communities, which were recommended by our former Chief Minister,
Shri Naveen Patnaikji, for inclusion in the ST list. These communities were wrongly
left out, but they have not yet been included. So, | urge the Government to include
the left out ST communities and parts of groups within such ST communities in the list
of Scheduled Tribes in respect of the State of Odisha.

IUFUTHET (3N I fars)): g e, 3MU$ i BT THT FHTE 81 1T
gl

SHRI NIRANJAN BISHI: | am concluding, Sir. In the State of Odisha, heinous crimes
against ST women and girl students of schools and colleges and universities are
increasing day by day. Thank you.

THE VICE - CHAIRMAN ( SHRI GHANSHYAM TIWARI ) : Thank you. Now,
Shri Sandosh Kumar P, not present. Now, hon. Minister, Shri Arjun Ram Meghwal to
reply to the discussion.

fafy iR < WA F WS HIAL dAT AT BRI AT W NS HAT
(Tt 3ISJH I HEATel): SYHHTEIE Sil, ATTDBT TdTg (b I T dIeT~T BT ATAR
fe=m|

IuauTere (3N gaear foars)) : #§9 uger Wi R fear 2l

31l ITSJ I HEaTd : 319 31 U8l Wl dieT BT R [T 3R 37 IR-9IR <, I8

3BT ST 1 3MTA TR fag |41 # 1 984 e R &M T 31k 319 I8l o2
DI ...(FAUM)... T & W1 &, olfh AT T AT H T 3T SUHHTEIE - TebT H
Igd ATMGR B TR &1 3T &, 391 dl Bl D &l Al 2 ... (FaLH)...
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Agley, YRA fI9q & 999 g<7 3R Sia< oiedd gl 89 fao ux o) O
A Gal, AR & HarHe dreas, 4 gAY g 99 Ul iR &l e
farelt St =1 379 fI=R gebe fhyl o fawy Mar faem a4 § FwIf-aed 31 3R $6
o9 [9e1 9 Fal=d A1 71 A1 ST H FHal, FORI aul 9 [Na drbaitd el o
UROT ¥, 8 fAfIgaryul <21 3171 "Aldheia Bl ST b U H ST STl &1 Was Q2
H Al A FawT Bl gHATE Bl Agd BRI & g AHISTD, ATd 3R
RIS =T qAT ¥qcad], FAF g 94 & Jodi Bl FAlZd fhar 131l g4t
ST H AL P ATe0T 330 P ATAR b FHT H AR ST 332 B ATAR
IS BT TG Aursil § GERi-THST ol & oy, SERReT & 31UTd & 3MER U,
eI <=1 &1 I fhdT TRl oifeh=, Mar § ge Ry iy Ieu=1 gg1
e |91 4 40 WIS E1 981 1 e JgaT ST b g SRIErT 2 3IR ITh! ST
25,494 8, olfepT ST & forg weh Al Ale SR &1 &, iif 2001 BI SIIVMAT &
AR, D! SIHET 566 Rals o TEI ofd, 2003 # J81 U faviy R
I gs 12003 H TGT I DI AT STASIITIT DI Gl | 3 T TN, Peal,
IS 3R dfeld BT 2t B foram T S9! S I B fordr -7 8k 2011
S STHIVMET §8, 09 UAST FHaTT &1 SIFRiRaT 1,94,275 &1 Tg1 Ut aRiRufa # &4
I 4l IR 31T &, IS ira e |41 | S 40 W1 8, ITH A ST &
Ty glcf-ieeg | dferd T2l 8i 3R 3! Wt ufriieea firet, wiife I Acl Sif
B DR B oI 43 & — "Dl Wi, D] (b, gDl I 3R FIh]
fearyl"  rgfua SO & AR, S T § 99l S A § 3R g8l Sl
vfcriiere T8l firet 81 o1, 3ol § I8 el oax M1 E1 MM 3T RIY & [ SHD]
HIFHLT I YR B, TS|

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): | shall now put the motion
moved by Shri Arjun Ram Meghwal to vote.

The question is:

"That the Bill for enabling reservation of seats in accordance with article 332
of the Constitution for effective democratic participation of members of Scheduled
Tribes and to provide for the readjustment of seats in the Legislative Assembly of the
State of Goa, in so far as such readjustment is necessitated by inclusion of certain
communities in the list of the Scheduled Tribes in the State of Goa and for matters
connected therewith or incidental thereto, as passed by Lok Sabha, be taken into
consideration.”

The motion was adopted.
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THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): We shall now take up Clause-
by-Clause consideration of the Bill.

Clauses 2 to 8 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): Now, Shri Arjun Ram Meghwal
to move that the Bill be passed.

SHRI ARJUN RAM MEGHWAL.: Sir, | move:
“That the Bill be passed.”

The question was put and the motion was adopted.

SPECIAL MENTIONS

THE VICE - CHAIRMAN (SHRI GHANSHYAM TIWARI): Now, Special Mentions.
Dr. Ajit Madhavrao Gopchade.

SuguTege (3N g farsh) : S1. 1Td AreaRTd Muss| <1l forde §, 981 uei|

Concern over adverse impact of excessive use of mobile phones by children in India

S1. 3T ATaRTE MUBS (AERTE): A8, HRA H gedi & did AdIgel BIF Bl
IATDH SYANT Ueb TTHIR FAIT 1 bl o1 59 3Tad Bl g<di b AFNID ey IR
THERIHS T TSl 81 HCHIF &1 31fdd Sy fdr, earg 8k fusfasm
ST~ B Ghdl 2l Ig HH I9 H B SN Bl BRU 99 Jhdl &l TAD
TRUERY AIeTaT 41 93T 81 &g Bl Aed HHSIR 8l bl ol BH T H geiU &
SIETUT 3R qTell BT Wb BIFT Y 8 DT &l AS(BAl H AN YRac Hl 81 Fapdl
21 Il BT ST USTs W 8 DY AIGISo W bied 8 SIdl 8, NId ST Wikgs &
ST H HHY 3Tl Bl Tfd AT TP AT BT SYANT HRA F Tl § FHRT, i DI
BT 3R AFRID TA1g dadl &1 gl & Hidlgd SUIANT bl FFRIT BT rcdd
AT § 1P SHT [qbTa At f9m & 81 Fd|

9 R IR B &I § IE@d g, IR | WY ferd - S§ ATl U8l
I-S8 b wWid feul Shiea S-ufsmm arfsa =i &1 orfs Aersa
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SYANT I g9 BT T HR 81 81 A1a1-1Ud1 bl I8 GHleda HR1 a1y fob whid
TR 10 U 999 & forv 9 9970 SV 99 &t i errg T fafaferRi i) o} 3@+
gal B! AR U & oy URT BT & ol Ueh ues AN Yo BT a1yl
T TRHR A IE A1 2 DI 39 favg o fawqga fezn-frder s fan sy

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): The hon. Member, Shri Madan
Rathore (Rajasthan), associated himself with the Special Mention raised by the hon.
Member, Dr. Ajeet Madhavrao Gopchade.

Shri K.R.N. Rajeshkumar. He is not present. Shri Maharaja Sanajaoba
Leishemba.

Demand for detection, identification and deportation of illegal migrants from Manipur
before the commencement of National Census and De-limitation process

SHRI' MAHARAJA SANAJAOBA LEISHEMBA (Manipur): Sir, it will be very
unfortunate for the indigenous people of Manipur if census operation is carried out
before detection, identification and deportation of illegal Myanmarese and
Bangladeshis who have already settled in different areas of Manipur. The Ministry of
Home Affairs already asked States and Union Territories to detect, identify and deport
ilegal Myanmarese and Bangladeshis within one month w.e.f. 19" May 2025.
Conducting a census operation before the settlement of illegal immigrant issues will
cause social unrest in the State and it will also be a forfeiture of constitutional rights
for indigenous Manipuris to carry out delimitation process based on the proposed
census. Census data is a very important document for planning and implementation
of developmental works and for future delimitation process. Census reports of 2001
and 2011 were very controversial and countered from many angles. No rectification in
this regard has been made so far. Census reports of Manipur of 1991 and 2001
showed 40 per cent abnormal increase of population in seven hilly sub-divisions.
Again, in three hilly sub-divisions of Senapati district, Manipur, an extraordinary
guantum jump in population growth was recorded in the Census reports of 2001 and
2011.

Considering all these facts and figures, | urge upon the Union Government to
detect, identify and deport illegal foreign nationals first, based on 1961 as the cut-off
year before conducting census and delimitation process. Thank you, Sir.
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THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): Shri Sandosh Kumar P. He is
not present. Shri Brij Lal.

Demand for facilities for police personnel posted with Ministers/MPs outside
Parliament House

SHRI BRIJ LAL (Uttar Pradesh): Sir, police personnel posted with Ministers, MPs,
etc. are not allowed to enter Parliament Complex as a matter of policy. These Police
personnel keep on sitting in the open, outside the Parliament Complex and also have
to face extreme weather conditions without any formal covered sitting area for them.
They have no place to go for toilet; even during medical emergency, there is no relief
arrangement for them.

| would urge for making some immediate arrangements for deployment of
some AC mobile vehicles with inbuilt toilet arrangement to provide these police
personnel some physical, mental and medical relief. These mobile vans can be
deployed at all working gates on the need based basis. These police personnel who
protect Ministers, MPs, etc. and provide security to them need care and protection.
There is a need to come to their rescue and provide them the said relief immediately. |
urge the Government to look into it. Thank you.

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): The following hon. Members
associated themselves with the Special Mention made by the hon. Member,
Shri Brij Lal: Shri Ram Chander Jangra (Haryana), Dr. Sikander Kumar (Himachal
Pradesh), Dr. Kalpana Saini (Uttarakhand), Shri Naresh Bansal (Uttarakhand) and
Shri Babubhai Jesangbhai Desai (Gujarat).

Shri Raghav Chadha; not present. Now, Dr. K. Laxman.

Concern over constitutional and developmental invisibility of Denotified, Nomadic and
Semi-Nomadic Tribes (DNTs)

DR. K. LAXMAN (Uttar Pradesh): Sir, | wish to draw the attention of the Government
towards one of the most deprived and historically marginalized communities —
Denotified, Nomadic and Semi-Nomadic Tribes (DNTs). It is estimated that their
population has reached 25 crore today. These communities have a long history of
resistance against foreign invaders and British rule. However, the colonial regime
unjustly labelled them as ‘criminal tribes’ under a series of legislation. Though the
Criminal Tribes Act was repealed in 1952, these communities have remained excluded
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from the constitutional framework ever since, with no dedicated Article, no mention in
any Schedule and no category in reservations. Due to their nomadic culture, these
people have no permanent housing, education or any healthcare. 44,000 of them
have benefited from the Scheme for Economic Empowerment of DNTs (SEEDS), a
scheme of the present Government; still many of them remain at the margins and are
systematically invisibilized. | urge the Government to include a separate column for
DNTs in the upcoming caste-based census. This critical step will provide necessary
data for evidence-based policymaking and help ensure justice, recognition and
development for these long-neglected citizens of our democracy and also to consider
to form a dedicated DNT/NT/SNT Commission, as recommended by the Dada Idate
Commission. Thank you.

THE VICE - CHAIRMAN ( SHRI GHANSHYAM TIWARI ): The hon. Member,
Dr. Kalpana Saini (Uttarakhand), associated herself with the Special Mention made

by the hon. Member, Dr. K. Laxman.

Concern over problem of adulteration in food items

S1. Ridhex $IR (ZAMe uceD): Heiey, § AReGR &l &H R § Wrel gardf §
e B Ueh THR FHRIT B 371R AThT BT a8l g

IRA ¥ Wrer ygril § fAerde |ravie wWRey, @re gRa AR SUHRhT
3IBRT P o) Yap TR WaRT 999 TR0 81 I Al @rer yared fHdrde & 3199 SRIIR
Pl Ueid el ISl Bl 3Tl TR # geal # Urelt g, dien vHfom S,
e S IR-3gAd 1, dlell fd d gdid & dio1, A arssy 4§ el 39, §¢
TTISX, dTe], NISTHIS, ATl H §RIGT, HAVBR] HICHIRID YA ATrTgs, ard
el H b, QU Hl H TR Il R, 3MSHDIH H AT UTSer, ¥ 3iR
Y 9 g1 g3l § fretrae &l 3 a1 81 T 1 IR H AR g8edd 9 frefad]
e uere 99 32 €, S 5l S &1 S1E e T8 71 e v # fieme,
SATRIET & ¥R IR I B T JHA Ugar gl

3T H WRHR 4 a9 e &= =redn § & 39 fdEae & 99w ot
RIS 1 SRI §Y HIRTIY ATeT GRET 3R ATTD DR (FSSAI) Dl TTel YRE
BITAT DI YA &7 A AT PR b o A9h SuUTg e & e e o, arfe
SRIATRIAT 1 GRIET 3IR Uifecd HISTH I Bl Feb |

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): The following hon. Members
associated themselves with the Special Mention made by the hon. Member,
Dr. Sikander Kumar: Shri Ram Chander Jangra (Haryana), Shri Naresh Bansal
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(Uttarakhand), Shri Sujeet Kumar (Odisha), Dr. Sumer Singh Solanki (Madhya
Pradesh), Shrimati Sumitra Balmik (Madhya Pradesh), Shri Tejveer Singh (Uttar
Pradesh), Shri Brij Lal (Uttar Pradesh), Dr. Laxmikant Bajpayee (Uttar Pradesh) and
Dr. Bhagwat Karad (Maharashtra).

Dr. John Brittas; not present. Shri Kesridevsinh Jhala.

Demand for establishment of a dedicated cadre for Wildlife Veterinary Services

SHRI KESRIDEVSINH JHALA (Gujarat): Sir, | rise to draw attention of the
Government to a matter of urgent national importance which is the urgent need to
establish a dedicated cadre of wildlife veterinary professionals within the Forest
Departments across India.

India is home to some of the world’s most iconic and endangered wildlife
species including elephants, tigers, leopards and rhinos. Yet, despite the increasing
frequency of human wildlife conflict and the growing need for specialized care in
rescue, rehabilitation and disease management, there is no dedicated cadre of
wildlife veterinarians in most states. Existing veterinarians are often deputed from the
Animal Husbandry Department, leading to a loss of field experience and continuity in
wildlife care.

States like Madhya Pradesh have taken progressive steps by creating a
separate cadre for wildlife vets. It is imperative that other States, especially those with
high biodiversity and conflict zones, follow suit. A dedicated cadre would ensure: (i)
Timely response to wildlife emergencies and conflict situations; (ii) Specialized
training in tranquilization, rescue and rehabilitation; (i) Disease surveillance and
outbreak prevention in forest ecosystems; and (iv) Long term conservation through
consistent veterinary support.

| urge the Government to take immediate steps to formulate a national policy
for the creation of a Wildlife Veterinary Services Cadre, with appropriate budgetary
support and training infrastructure.

THE VICE - CHAIRMAN (SHRI GHANSHYAM TIWARI): The following hon.
Members associated themselves with the Special Mention made by the hon.
Member, Shri Kesridevsinh Jhala: Shri Devendra Pratap Singh (Chhattisgarh),
Shri Mayankkumar Nayak (Gujarat), Shri Madan Rathore (Rajasthan) and
Shri Sadanand Mhalu Shet Tanavade (Goa).
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Demand for construction of over bridges/underpasses at open railway crossings
in Uttarakhand

£ T T (STRIEE): HBIGF, 31 § Yo AT TR fIvI IR IRBR BT &
3P HRAT ATl Gl AT H Nold BT 9gd 981 Icdd o 3R TGV HLTTHT Sl b
11 99 & FHATH PRIBIA H 580 FARAR GUR, FESIHRUI T IYDHIDHRUT BT B
ECRGEASIFNERICE]

X ST 4, [IRITHR ITRIEE & )17 g sRER Tl I 9gd A1 Jemisgi
reerct &, ST AN Bl b e deb g bl BI Bl o) 9gd Al Xerd IR
3ITST Wl Gell &, STET IR AT 21 $9H By IR JRIR FIAeT 8 3R By AR o
T8l IR gEEIRI B FHEAN FRAR g1 ¥l € 3R q9a-99yg W fafd= geen
gs W &, T4 Al &1 S -A1et 301 31 88 2

H TRBR I AT HRAT g b VA Veld HIRTH IR Yo ST AT ARSI g1
TG 3MR BRI, HER I SISl MRS e &, S 2 11 fovarr <, foras
ST D1 Glae 81 3R wiasy § 84 qreil gHCTIRA Bl STl ST eb |

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): The following hon. Members
associated themselves with the Special Mention made by the hon. Member,
Shri Naresh Bansal: Dr. Sumer Singh Solanki (Madhya Pradesh), Shri Ram Chander
Jangra (Haryana), Dr. Kalpana Saini (Uttarakhand), Shri Brij Lal (Uttar Pradesh)
and Shrimati Sumitra Balmik (Madhya Pradesh).

Dr. Fauzia Khan; not present. Shri Sadanand Mhalu Shet Tanavade.

Demand for revival of Air India’s Goa—London Gatwick flight

SHRI SADANAND MHALU SHET TANAVADE (Goa): Sir, | rise to draw the attention
of the Government to a matter of deep concern affecting a large section of the Goan
community, particularly the Goan diaspora residing in the United Kingdom. On 21!
July 2023, Air India commenced a much needed direct, nonstop flight (Al 145/146)
between Goa’s Manohar International Airport and London Gatwick Airport. This
service was the first regular international route out of Goa and offered seamless direct
connectivity to the United Kingdom. This direct link significantly eased travel for
thousands of Goans living in the United Kingdom, including students, working
professionals, senior citizens, and families. The Air India flight saved time and money
by avoiding long and costly stopovers. However, since 21% June 2025, this crucial
service has been suspended due to operational adjustments following the unfortunate

Air India Flight 171 incident.
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While safety-driven decisions are both necessary and commendable, the
prolonged suspension, now extending beyond a month, has severely disrupted
travel plans and caused widespread hardships among Goan passengers regularly
travelling to the United Kingdom. Goans travelling to and from the United Kingdom
are now left with limited and costly alternatives, often involving multiple-transits,
high-fares and long-delays. Goa is not just a premier tourist-destination; it is a
State with deep ties with the Europe. This flight is not merely a convenience, it is a
lifeline that connects Goan families, enables economic and cultural-exchange, and
supports both diaspora and inbound-tourism.

| earnestly appeal to the Government to take steps to resume the direct Air
India service between Goa and London-Gatwick at the earliest. Thank you, Sir.

THE VICE - CHAIRMAN ( SHRI GHANSHYAM TIWARI ): The hon. Member,
Shri Rameswar Teli (Assam), associated himself with the Special Mention made by
the hon. Member, Shri Sadanand Mhalu Shet Tanavade.

Shri Sujeet Kumar.

Demand for establishment of Dak Ghar Niryat Kendra in Kalahandi, Odisha

SHRI SUJEET KUMAR (Odisha): Sir, | rise to draw the attention of the Government
to the need for establishing a Dak Ghar Niryat Kendra (DNK) in the Kalahandi
district of Odisha. | would like to commend the Indian Post for their Dak Ghar Niryat
Kendra (DNKs) initiative which has been opened in 1000 locations across India to
facilitate international exports through its vast network. Approximately, 18,000
exporters have been on-boarded on DNK portal. As per 2011 census, Kalahandi has
28.5 per cent tribal population accounting for more than a quarter of the total district
population, who are largely dependent on traditional and micro-enterprises for
livelihood, yet they remain largely untapped in terms of access to wider markets.
While Odisha currently has 35 operational Dak Ghar Niryat Kendras, including 2 in
the undivided KBK (Kalahandi-Balangir-Koraput) region, Kalahandi is yet to have
even a single DNK which hampers their access to international market. Kalahandi
records an average of around 70 new MSME registrations annually. Since 2007 to
2015, 549 MSMEs have been established in the district which will keep growing.
Establishing a DNK in Kalahandi would directly support local artisans, SHGs, and
small producers by giving them access to national and international markets.

Sir, 1, therefore, urge the Government to prioritize Kalahandi for the next
phase of DNK expansion, ensuring that the district’s potential is not left untapped in
the evolving export ecosystem. Thank you, Sir.

Contents Page t



[ 11 August, 2025 ] 49

THE  VICE - CHAIRMAN (SHRI GHANSHYAM TIWARI): The hon. Member,
Shrimati Sumitra Balmik, (Madhya Pradesh) associated herself with the Special
Mention made by the hon. Member, Shri Sujeet Kumar.

Shri Sant Balbir Singh; not present. Shri Mahendra Bhatt.

Demand for establishment of Employees Provident Fund Organization (EPFO)
office in Uttarakhand

M AEg Ug (TIRES): A8y, § WReR ¥ SIRRIS H dHaR] 9oy 4 Tireq &
STH T4 SR HATAT R IRBR & AT BRITAT 8 W 1T & Al DT T
ey {11 T Bl 81 XE1 BISTISTI DI AR LT AP HRAT ATl

Y H TgdTel Ud AT Hedl & dHAR! wiasy (fd Wre+ & 713 <1 8 a3
ST WG &1 F IBGH, Segl 1 (RId 21 =1 Harsii ®I MR afth d®
Gg P Sed W Hiqsy e Hied g1 <9 & A= rodi 7 el eraterdl &
3ffaiReh fSTen dratery W1 g fhy U &, fdhg o | gaae | T |l e
BT el gl

Heled, | U] AT AT b 37bel BRER SiUes # wiasy (i qewi ot
el T TIHI 20 G &, FOraH A I o | 31fdes aciHT H 3i21aTs Ud |ihy Bl
Ih T2 DI eI ol §U qd H ba=R widwy {18 oY ety afdfer foyet sregerd
qfd, 519 STRRES g§RT &1 STl §, S<h §8d H RER Jal g B el drIferd |
3TEHd R TG IRATAA Bl b 2| TeAifeh Sth Gl | ¥} IF PIg I WA -T&
g3 Bl

31T Heled St Hae H H HRe AXBR A A Bl § b 71 Drierdi b Wier
T e ferdl Bl ISR BT

THE VICE - CHAIRMAN (SHRI GHANSHYAM TIWARI): The following hon.
Members associated themselves with the Special Mention made by the hon. Member,
Shri Mahendra Bhatt: Dr. Kalpana Saini (Uttarakhand) and Shri Naresh Bansal
(Uttarakhand).

Now, Shri Babubhai Jesangbhai Desai.

Concern over adulteration of animal foods and the serious health hazards
caused by it

it FIGHTS STATHTS ITS (YOI : HBIGY, H ARBR &I & Udh Acdd TR 3R
[ESISEEACLRETECINCIEA NN CAGIRCIEN IR

3ITST SRR 3 I3IT &b TR Td 9 ER H e o1 off ¥&l 51 I8 fAerae =
Pact YRl Bl IHR B &I B, dicth I g8 Bl YIH aTel ARGl AN P S Bl 4l
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YR W STl V8! 2l A8Ied, AT Uy SR H VA A1 6T TINT {1 ST XE 8,
T e IR ATFT WY TR 8 BT 7, $ax ol YR S9RAT 8k oy
GRS T el T2 &1 I8 hdol SUHRHT JR&T BT &1 Yo favy 21, dfces <21 Bl
TR GRETT, UYL P & AR T Y& BT el W 5

ARG, § WRPHR  3MMUT AT ¢ (& 39 A DI dcblel THRAT F S
HRATs Y, Y] ATER M dTel] HUial IR T FIRTHT 1G] 91, Hd|e di
arell & RIATh HOR SS[AD BRI B S UG I3i bl g, Uiesd 3R
RARITHh IRT ST DRI bl THTET G I Bl SY| AT Sia bl el
& foTY U8 IRAT AR & [ 3 fI9 H TRBR FWIEY PN iR 3 H&H Io[T|

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): The following hon. Members
associated themselves with the Special Mention made by the hon. Member,
Shri Babubhai Jesangbhai Desai (Gujarat) : Dr. Kalpana Saini (Uttarakhand),
Shri Mokariya Rambhai (Gujarat), Shri Sadanand Mhalu Shet Tanavade (Goa),
Shri Brij Lal (Uttar Pradesh), and Shri Mayankkumar Nayak (Guijarat).

Demand to strengthen the railway infrastructure in Lucknow and connect it to other
parts of the country by train

ST fa=rer 71 (STR US¥): ABIGY, SR UG &I TS d@+s, & YReTid ud
AP IIs A8 Bl S §Y TAT S &b FH W H &1 & ANl &b S-S =,
AT H ST e JAMEIRYT WA UL 2, G I Sl Ml I Xel 5, J AT
g, I RIS DI ST AT ITH-URT b AR Dl S8R AT GAHT BT 8¢ dTeabTdd
PO H&H ISM P SIxd 7, Sl Faq & -

1. RIS A 91T 90N <t & folv U 2+ Ioirit S|

2. TGS U Al WICTIM & ofT Uab o FArIT S|

3. TRITS W Iooid HHBTHTIER €TH 8 & FARI S|

4. TRITS (aATIT HBldT) | WORTEl, ALY Ue 9 JUR-BRT ¢ IRl SR
D! FATT T AT HAS BT STl DI &F H G §Y U 1T DI AT
i foham ST, AT 3Tel 20-25 ATl BT STORA GRI &1 Aeh, 2047 H fqafid
HRA & Habed Bl YRT (BT ST Feb Ud @S H [99d WRIY el GIagrsii bl &
e T Hp |

TEId, 394 1 Rt @, o Swvd IR 81N, afcs SR Uee & &S

Tl D1 A 14 e § AR&BR | AT &1 R SA1 BT ATl a1 et AT Flaenai
1 fIRIR B BT e AT g, A IR Y0, 3T Te 9HR 5 1dT B
BED
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THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): The hon. Member, Shri Brij Lal
(Uttar Pradesh), associated himself with the Special Mention made by the hon.
Member, Dr. Dinesh Sharma.

Now Shrimati Rekha Sharma.

Concern over online harassment and stalking of women

SHRIMATI REKHA SHARMA (Haryana): Mr. Vice-Chairman Sir, | rise to draw
attention of the Government to a matter of growing concern, the increasing
vulnerability of women in digital spaces. While the rapid digitization of our daily lives
has brought with it new avenues for learning, employment and social engagement, it
has also exposed women to unprecedented levels of online abuse and harassment.
According to the National Crime Records Bureau, cybercrime cases in India rose from
50,035 in 2020 to 65,893 in 2022. Alarmingly, the National Commission for Women
received 339 complaints of cybercrime and 345 cases of stalking in just the first half of
2024.

These figures reflect a worrying trend, one where the digital world, instead of
being an enabler of opportunity, becomes a source of fear and harm for women.
While the Government has made substantial investments in anti-cybercrime
infrastructure, significant challenges remain at the local level. Many police units still
lack the technical skills to handle online crimes effectively. Moreover, the gendered
nature of cyber harassment is too often overlooked, with incidents like cyberstalking
or image-based abuse not receiving the urgent attention they deserve. To address
this, | urge the Government to strengthen institutional coordination and ensure that
cybercrimes targeting women are addressed with urgency and seriousness.
Furthermore, digital literacy initiatives must be scaled up. The NCW’s Digital Shakti
program is a commendable start. The Government should partner with schools,
colleges, civil society, and the private sector to equip young women with the tools to
identify, resist and report online abuse.

THE VICE - CHAIRMAN (SHRI GHANSHYAM TIWARI): The following hon.
Members associated themselves with the Special Mention made by the hon. Member,
Shrimati Rekha Sharma: Shri Madan Rathore (Rajasthan), Shri Amar Pal Maurya
(Uttar Pradesh), Shri Sujeet Kumar (Odisha) and Shrimati Maya Naroliya (Madhya
Pradesh).
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Concern over increasing cases of Cyber frauds in banks

S1. ALHIBI Il (STR UGe): HElqd, H IRGR &I & ddbi H 8l I8 A8
IS DI AR BT HAT ATEdT gl BTl b a1 H Sl H SHT U & TG 8 B
THATH WaR 37 V&l & 3R I geA feT-ufafes ggdt o I8t 81 39 d¥g & SIS
AT H S [T UTY 1T & 3R ITh §IRT UIATEIST BR bl dTc] ATH 37 8] 2

8Tl § &1 YO & BT UG U 9 T H T HHaR] « AR IIofR |
A% & Aol H db H g1 Boliare] [l g1 $9 HHART 7 2020 I 2023 & &9 41
ol ATEDI b 110 WAl W I HY I 4.58 BRIS BUY B bRl DIl IAT ST
YTEDHI DI AT ITDI Th. 1. AlS!, AaRgIHC FiAeT =T Bl 3R GARTRI DI TR
ISR ¥ Hder R war faan gaR qnrel |, sgare foTel § U e 2mr § A
HHART 7 6 H ST UIEHT & A & IR GRIBL Tdhell AT ST R Holl
SHIMASI & JAER W PRG54 ARG S9J DI ARIGS! DI RIYT 7T T8 IBH 37
AT o AT fireTax fehdhe T2 H ISl <

AT b §IRT MY 37U Dl AISR Wie ¥ 9T Hohdl o, UV R §db HHARI
B SR WIS H ot gy Srgd, a1 Y Sl SIgi! 38 AR F I§ A6 © fH
SIREISMTE b1 Sfcb T RIREH BT g7 WIHAT DI R B & oY B had IS ANV
ATSER 1S Bl b b foTQ Sl bl U RT3 DI AT HRA1 @Ry

THE VICE - CHAIRMAN (SHRI  GHANSHYAM TIWARI): The following hon.
Members associated themselves with Special Mention made by the hon. Member,
Dr. Laxmikant Bajpayee: Shri Madan Rathore (Rajasthan), Shrimati Sumitra Balmik
(Madhya Pradesh), Dr. Kalpana Saini (Uttarakhand), Dr. Sikander Kumar (Himachal
Pradesh), Shri Devendra Pratap Singh (Chhattisgarh), Shri Sadanand Mhalu Shet
Tanavade (Goa), Shri Brij Lal (Uttar Pradesh), Dr. Sumer Singh Solanki (Madhya
Pradesh) and Shri Sujeet Kumar (Odisha).

Demand for steps to protect children and adolescents from the ill effects of
pornography spreading on OTT platforms and the Internet

St W A1ed (STR Uaw): He1ed, H TRBR ¥ 3MUE HR1 dTedl g 1o 3ieie!
@ICWHIH 3R T R bl YET 37eellerdl IR JHTdT 32l oM &g oI 31R Mondd
HgH ISTT V| BT &1 H g IRBR gRT 25 3N Ui 3= TR JMYRIST S AT
& HRUT AT T Jies WA 7, fdhg I8 AT Bl ATIbdl Bl o §e
AT B 3MTATS 3TTelieldT g=di iR fhIRT & AFRI® @Ry, Afad A ok
HHTRNTS FIER IR THIR Y9G STeT &1 21 ST B AT Ugd & BRI HH 3 &
ged Ht g% ARl 9F 9gd U1 32 2, Ty S A ST, smehrandt, srawe
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3R JATHETT TRTAT GG &1 8| JTeTerd Bl Aol Bl TR, =Ty Ufehar b
ST 11T 31R TaciT Goifiadl @l AT HRATg & HROT I8 Ygi<d doil § el 21 5l

31d: § Py WRPR I AUE B § & 98 ARGTTA BR Bl Is W Th
wY 3 GierEfer fhar S| SRt & "SRl S| S T3 sAfafad IR
B, A Bl AgC! ARRH B gRT 230 H GMEA {HAT Y, AZelle] Al ®l
BIGIRTST FRETT W e BT ST fR AT o1 2fier gl ol ufshan gifead
DI Y| 39A BN gedi 3R 2RI o1 fSRIee sreelladr & gU9Ed | S Sff
AR 3R qATST H T FeRTed Wil Bl ggrar frerm

THE VICE-CHAIRMAN  (SHRI GHANSHYAM TIWARI): The following hon.
Members associated themselves with the Special Mention made by the hon. Member,
Shrimati Sangeeta Yadav: Shri Madan Rathore (Rajasthan), Shrimati Darshana Singh
(Uttar Pradesh) and Shri Sadanand Mhalu Shet Tanavade (Goa).
Thank you!
The House stands adjourned to mest at 11.00 a.m. on Tuesday, the 12"
August, 2025.

The House then adjourned at five minutes past four of the clock till
eleven of the clock on Tuesday, the 120 August, 2025.
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